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LOINTRODUCTION

The proposed group housing wilh the name of "vvIp Homes" is a Muiltistoried Housing
Complex shall consist of 10 nos, tower with all necessary facilities. The site is located i,
Greater Noida with over all site area Is 7.8 Acre.

As per the guidelines ‘of Ministry of Environment ang Forest, il has decided to install ,
Sewage Treatment Plant in order to conserve water and lo feduce the total walg
requirement and dependability on municipal & ground water sources. The treated efflue
from Sewage (reatment plant shall be used for recycling in flushing & horticulture schemg
The sewage is 1o pe generated basically from toilets use & kitchens waste etc.

It is proposed to instal Sewage Treatmént Plant based on FAB (Fluidized Aerobic By,
reactor) Technology. -

Scanned by CamScanner
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Queries

Your application is scrutinized and it was found that the following information is required- 1. Pointwise
compliance report to CTO dt. 31.12.2019 is required. 2. Point-wise compliance report of refusal
certificate by Board’s online Ref No. - 157908/UPPCB/Greater Noida(UPPCBRO)/CTO/both/GREATER
NOIDA/2022 Dated : 17/09/2022 is not provided. 3. Compliance report of the order passed by the
Hon'ble National Green Tribunal, New Delhi in Original Application No. 392 of 2022 Prasoon Pant Versus
Union of India & Ors. 4. As per the CA certificate attached with the application, fixed asset of the project
is shown 28.20 lakhs only and current assets of 7054.28 lakhs. Please clarify that amount of fixed assets
seems very less. 5. Source of water supply. If the water supply in the project is done through a bore well,
then a copy of permission from the Uttar Pradesh Ground Water Department in compliance with the
Uttar Pradesh Ground Water Management and Regulation Act, 2019, and If done through the Authority,
a copy of the permission issued by the Authority. 6. STP-treated effluent ultimate disposal point is not
provided. 7. Detail of retrofitting of DG set hybrid mode running of DG set is not provided. 8. Disposal
facility of municipal solid waste with quantity is not provided. 9. Copy of water balance chart with flow
meter. Please upload the above information within 3 days.

Heply

Dear Sir,

1. Pointwise compliance report of CTO already attached with application and again attached herewith.

2. Point-wise compliance report of CTO refusal letter attached.

3. We are complying as order passed by the Hon'ble National Green Tribunal, New Delhi in Original
Application No. 392 of 2022 Prasoon Pant Versus Union of India & Ors.

4. As a infrastructure group housing developers our fixed assets are very limited as our assets
transferred to our resident during occupancy.

>. We already submitted ground water abstraction to CGWA and due to change of authority from CGWA
to UPGWD we again submitted application with UPGWD. Application copy of CGWA and UPGWD
already attached with online application. As per UPGWD notification our pending application in CGWA
deemed to granted and our application with UPGWD treated as renewal. Notification of UPGWD
attached herewith for your steady reference.

6. STP treated water reused in flushing/green belt development and surplus water discharge in GNIDA
nala during rainy season only.

7. We are in process to install RECD on DG Set.

8. We install decomposer/digester for organic waste generated approx. 2018KG. We have proper
arrangement for solid waste disposal. Solid waste digester installed and organic solid waste converted in
manure for green belt development. Detail Solid waste management attached.

9. Water Balance Flow Chart Attached.
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=l Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of ¢clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate...........”
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+--.......Following the above order, we issue directions for sealing of all illegally operating borewells
of ground water in the past considering the cost of such

and recovery of compensation for illegal extraction

water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate i
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on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate...........
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............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Poliution Control Board and the District Magistrate...........”
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M Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level, In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future, The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate. .......... X
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on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... ?
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on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
warer with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate >
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............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate...........”
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failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........ -
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... 7
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............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate............ r
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with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
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on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
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with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Controf Board and the District Magistrate........... i ‘

I Mo g e Ao gRr Wik 3w fRAiF 15.11.2022 @) BTIWfY W R
7q omg § WyT ¥ 5 Ao g sRa sfwRe W R Y w1 srgure FefRa

wrafey. % faar s giked o |
CEER)
e g | ﬁ
(RTereTH)
& T

yfeferd:  frfefea ®1 gammed wex AR | '

1. HRe vafeRer @) (gi—1), SoHo WGNT FREET 9, SR |

2. AR Rrenfrerd (remee), MTrgaTR | = o

31
=

E:VE Vivek Komarvace Wy to profectilasier Faud docs W
oA~ ﬂo’ﬂ’ro— 12 &, frgfr goe, Tl TR, FETEe- 226010, W; e . 18



L =4 Fratey ﬁNNEdUR(}QQT

N iam ﬁ-q—a-u-[ Eh—é'ﬁ ﬂ—d—.‘,
S\ T
NP E
N Q—L_‘nmr e, SiRfee wrew, der-2, e A, g
F - — gl : rogreaternoida@uppeb.in, B /B, 0120-232102

W P ¢ 7 Raim :
F. NeeT-$Y J2.2 ‘ OS2 )2z

T arerERT o s,

e o Nogao-o02, Ygev—1ed)
AR Al e, Wmqane

Wz

v w0 w5y efa aftewn, 78 Red 3§ G alovo wo 3922022 WA 9N 9

TH YA oife gear @ om N giRa ender REie 06.07.2022 T 15112022 B
U D TR |

SN Rwwe g ol $owm W 1007/ GINE-54 /2022 RA® 17412022
T TE T A | S B e 3 s w8 6 w0 wsha eRa o, 7 Reeeh
# WS oo Wo 392 /2022 WA URT @ AT @A G 3if gPEAm 7 3= F TR sy
fasie 05.07.2022 & U= § amue) uRdreET &1 Ffeor wyaa R @R @ m e qun
ferdteror & s wrm wrar € f aRaieEr § e anyfef ¥ eowo q-H Wil REET B sl
wie &3 famr 02 aRd @ 7.5 wad g it R A ¥ | g e H Sowo -
oot fadmT &/ amavms sEmf wHv-uA wd ev o e gd A PERm e o g €,
R AW ERT Sad et 1 anft 9% srgurer el febar T B |

e gREHT g1 3y w9 ¥ 4 Wi e f5d oM @ gfteTa o s
&R afdreor ERT SNogo Wo 392 /2022 WA UNT 9 I gAR YR 3% gfvew T I
fRAi® 15.11.2022 Y U RY & g&a 3w FAgER 8-
............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
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e S Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate ?
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% _..........Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate.......... P
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T Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate............ P
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............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level. In absence of clear data

on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future, The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. F
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............ Following the above order, we issue directions for sealing of all illegally operating, borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level, In absence of clear data
on these aspects, interim/floer level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future, The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate...........”
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i Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate..........."
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Bore well could not be sealed by the Joint Commiftee. As per

1,

Mahagun Mantraa-1, GH-01/B, Sector
10, Greater Noida West, G.B. Nagar.

representation submitted by PP, mo water supply bas been
provided by GNIDA and around 300 familics are residing in
ject.

——

Galaxy Vega, GH-08C, Tech Zone-1V,

" | Greater Noida, G.B. Nagar.

Bore well could not be sealed by the Joint Committee. As per
tation submitted by PP, water supply provided by GNIDA
is Insufficient with respect to required quantity for 900 families in

project.
be sealed by the Joint Committee. As per

La Residentia, GH-06A, Sector Tech
Zone-4, Greater Noida, G.B. Nagar.

Bore well could not
representation submitted by RWA, no water supply has been

provided by GNIDA and around 1300 families are residing in

project.
4. | Divyansh Flora, Plot No.-3H, Sector | Bore well could not be sealed by the Joint Committee. As per
"| 16C, Gaur City-2, Greater Noida, G.B. | representation submitted by PP, water supply provided by GNIDA
Nagar. Is insufficient with respect to required quantity for 466 families in
project.
Bore well could not be sealed by the Joint Committee. As per

Apex Golf Avenue, GH 11, Sector-1,
Greater Noids West, G.B. Nogar.

representation submitted by PP, no waier supply has been
provided by GNIDA and around 450 families are residing in

project.

"| 03K/GH-03,

VVIP Meridian/Home, PLOT NO. GC-
Sector-16-C,  Greater

Noida West, G.B. Nagar.

Bore violl could not be sealed by the Joint Committee. As per
representation submitted by PP, no water supply has been
provided by GNIDA and eround 900 families are residing in

project.
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Rajhans Residency, GH-68, sector -1, [ Bore well could not be sealed by the Joiy,
Greater Noida, G.B. Nagar. As per representation submitted by P, '
supply has been provided by GNIDA and ar, e
families are residing In project ' j

Lucky Palm Velley, Khasra No. 784, Vill-
Bisrakh, Sector 1, Greater Noids, West,
behind Stellar Jeevan, G.B.Nagar.

Baore well could not be sealed by the Joint Co
As per representative, no water supply bes tg 7

residing in project,

L ——
Bore well could not be sealed by the Joint Committes.

provided by GNIDA and around 200 families |
‘4 A

9. | Mywoods Phase-1,283, GH 04, Sector 16C, :
Gaur City 2, Greater Noida, G.B.Nager. As per representation submitted by PP, watef m:ptz
provided by GNIDA is imufﬁcl«t:: withmf‘ﬂ’“
required quantity for 4000 families 2 i
10. | Gour City-1, GH-01, Sector-4, Greater Noida | As per information provided by PP, 07 ;’;[‘)‘;io:;l \
West, G.B.Nagar. Tubewelly/Borewells are established by OV FL “op
no ground water sbstraction is being \
=, - oo T
itself. 06 tional

11,

Gaur City-2, GH-01, Sector-16C, Greater
Noida West, G.B.Nagar.

As per information provided by PP, ;
Tubﬁ:clhﬂormllsp:; established by GNIDbAy l;ly
oo ground water sbstraction is being done

itself. e ——
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“...ceeee....Following the above order, we issue directions for sealing of all illegally operating borewells
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water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
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Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... ”
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9/50, Kirti Nagar, Industrial AreﬁNew Delhi-110015
B# E-mail : info.apex2015@gmail.com,

apextesting.researchlab2015@gmail.com

Website : www.atrlin, Tel. : 011-47081611, +91-8376945025

1S0 9001:2015 | 1SO 14001:2015

1S0 45001:2018 Certified | Govt. Approved Lab

TEST REPORT
Issued To : M/s. Solitare Infrahome Pvt. Ltd. Report /Sample No. : AS1520232501002
: Sector - 16¢ Greater Nolda West Gautam Budh Nagar Date Of Receipt +25.01.2023
Date of Issue :31.01.2023
Nature of the Sample : Inlet Water Test Started On :25.01.2023
Customer Reference :N.S Test Completed on :31.01.2023
No.
Brand Name :N.S Sample Quantity 125 0tr.
Sampling Method :N.S Sample Pkg. : Pet Bottle
Sample collected : By Our lab Representative Mr. Saran Any Other Information  : N.S
S. No. Parameters Units Results Test Method
CHEMICAL PARAMETRES
1 pH . 7.21 IS: 3025(Pt-11)-2022
Biochemical Oxygen !
2 demand (BOD at 20°C mg/I 115 B A T e
[RA2019]
for 5 days)
Total Suspended Solids mg/l 130 IS: 3025 (Pt-17)-2022
4 Fecal Coliform MPN/100ml 280000.0 1S 1622: 1981[RA 2019]
Chemical Oxygen 15: 3025 (Pt-17)-1984
o Demand mg/! 2 [RA-2017]
Mixed liquor suspended 15: 8413 (P -11)-1982
- solids me/! s [RA-2019]
** page 1 of 1** tory
**End of Report** L ( )
\ f

Terms & Conditions : 1 Test reports are valid only for the samples tested in our laboratory. 2. Samples will be destroyed after 30 days from the date of issue of test repors unless
otherwise specified. 3. Samples tesled are Non-Returnable until specified at time of sample submission. 4. This repart will not be valid for judicial purpose o for advertisemani.
5. Any complaints about this report should be wmnim_es in wlﬂnn within 7 days of issue of this repant. 6. Tolal liability nt our laboratory is limiled to invoiced amount,

THIS REPORT IS NOT VALID wmmur HOLOGRAM




£ < APEX TESTING AND

9/50, Kirti Nagar, Industrial Atea, New Delhi-110015

“i & i E-mail : info.apex2015@gmail.com,
e ‘ apextesting.researchlab2015@gmail.com
' HESE AHCH LABUR AT"HY Website : www.atrl.in, Tel. : 011-47081611, +91-8376945025
APEX LAB IS0 9001:2015 | 1S 14001:2015
IS0 45001:2018 Certified | Govi. Approved Lab
TEST REPORT
Issued To : M/s. Solitare Infrahome Pvt. Ltd. Report /Sample No. : AS1520232501003
: Sector ~ 16¢ Greater Nolda West Gautam Budh Nagar Date Of Receipt :25.01.2023
Date of Issue :31.01.2023
Nature of the Sample : Outlet Water Test Started On :25,01.2023
Customer Reference No. :N.S Test Completed on :31.01.2023
Brand Name NS Sampie Quantity 12,5 tr.
Sampling Method :N.S Sample Pkg. : Pet Bottle
Sample collected : By Our lab Representative Mr. Saran Any Other Information  :N.S
Requirement
S. No. Parameters Unlts Results as per CPCB Test Method
CHEMICAL PARAMETRES
1 pH il 7.52 5.5-9.0 IS: 3.025(”'11)"2022
Biochemical Oxygen ]
2 demand (BOD at 20°C mg/l 8 30 max I5: 3025(Pt-44)-1993
[RA2019]
for 5 days)
Total Suspended Solids mg/| 8 100 max IS: 3025 (Pt-17)-2022
4 Fecal Coliform MPN/100ml 64.0 - IS 1622: 1981[RA 2019)
Chemical Oxygen 1S: 3025 (Pt-17)-1984
2 Demand me/I == 250 [RA-2017)
** page 1 of 1** ' aut orized ;S-ig'ﬁatory
**End of Report**

(Chemical)

Terms & Conditions : 1 Test reports are valid only for the samples tested In our laboratory. 2, Samples will be destroyed after 30 days from the date of issue of test reports unless
otherwise specified. 3. Samples tested are Non-Relurnable until specified at fime of sample submission. 4. This report will nol be valid for judicial purpose of for advertissment.
5. Any complaints about this report should be communicated in writing within 7 days of issue of this raport. 6. Total Iiability of our laboratary is limited to invaiced amount.

THIS REPORT IS NOT VALID WITHOUT HOLOGRAM




TEST REPORT

APEX nssnm; AND
“.F" RESEARCH LABORATORY

: Sector — 16c Greater Noida West Gautam Budh Nagar

Nature of the Sample : Inlet Water
Customer Reference :N.S

No.

Brand Name :N.S
Sampling Method :N.S

Sample collected

: By Our lab Representative Mr. Saran

9/50, Kirti Nagar, Industrial Area,L\lew Delhi-110015
E-mail : info.apex2015@gmail.com,

1

apextesting.researchlab2015@gmail.com

Website : www.atrl.in, Tel. :

011-47081611, +91-8376945025

1S0 9001:2015 | 1SO 14001:2015
1S0 45001:2018 Certitied | Govt. Approved Lab

Report /Sample No.

Date Of Receipt
Date of Issue

Test Started On

Test Completed on

Sample Quantity
Sample Pkg.

: AS2420231403004
:14.03.2023
121.03.2023
:14.03.2023
:21.03.2023

:2.510tr.
: Pet Bottle

Any Other Information  :N.S

S. No. Parameters Units Results Test Method
CHEMICAL PARAMETRES
1 pH = 7.17 1S: 3025(Pt-11)-2022
Biochemical Oxygen ; )
2 demand (BOD at 20°C mg/! 120 e[ Rt E
[RAZ2019]
for S days)
Total Suspended Solids mg/l 116 1S:3025  (Pt-17)-2022
4 Fecat Coliform MPN/100ml 2700000.0 1S 1622: 1981[RA 2019]
Chemical Oxygen 1S: 3025 (Pt-17)-1984
R Demand mg/! 2 [RA-2017]
Mixed liquor suspended 1S: 8413 (P - 11)-1982
E solids me/l ey [RA-2019]

Terms & Conditions : 1 Test reports are valid only for the samples tested in our laboratory. 2. Samples will be destroyed after 30 days from the dale of Issue of fest reports unless
olherwise specified. 3. Samples tested ara Non-Returnable until specified at time of sample submission. 4. This report will nol be valid for judicial purpose or for advertisement.
5. Any complaints about this report should be communicated in writing within 7 days of issue of this report. 6. Total liability of our laboratory is limited o involced amount,

THIS REPORT IS NOT VALID WITI'IOI.IT HOLOGRAM

** nage 1of 1**
**End of Report**




-

Ducs Inst Duc AmountDuc Date
| Eutc_

2

b\
GREATER NOIDA INQUS

PLOT NO 1, SECTOR [@NOW
GREATIER NOTDARIS
Websile www greaternoidiaul

LOPMENT AUTHORITY ANN EXURE

L GREATER NOIDA CITY
BUDTENAGAR |, (U 1)
aul authorilyepida i ;
el go -

BUILDER RESIDENTIAL WATER CHARGES CUM PAYMENT INTIMATION

ity ine

To, o o Rel: GNIDA/RRS03/10
::\;,\:’r‘\'l-'l“h';"l\l':\" RAILOME PVE LT As O Datae: 07 Fel 202303 26,02 1M
TR FLOOR. RAJ NAGAR EXTEN Allotment No.: BRSO3/ 1000032
NIt 58, Plot 8ize (in SQM): 3475
GHAZIAVAD Plot No.: GH 03K

Block: N/A
Block Nume: NiL
Scctor Name: SECTOR 16
Location: N/A
Interest: 12"%
Bill Start Date: 06 Mar 2020

Plot Size For WatcrBill Generatlon(in SQM):

= - 31475
i |

Outstanding at Due Dcposit Inst. Amount Paid |Doposit Date ] o;:;?;:fg;gt:t

i 113100000

10,27,363.00 1| 11.31,000.00f  2019-2020|

3,040,645 40

1 1.03.637 00 31/03/2020|
2| 13,68,00840| 31703720211
3| 1501800 24| 31/032022) 188398525
| 16.65,29200] 31703 2023

Total | 4631746.64 = S —
4 18,83,98525 As On Last Due/Deposit Date

2.09,943 48 as on 30/03/2023

~ iwsroo000

Owmstanding Balance:

Interest on Oulstanding
Balance:
win Chiarges for 13l Period ¢ 1655292 00
01/0472022 To
3143/2003 - = I > e — =
Kindly Deposit: ? 37,49,220.73

e S -
NOTE: GNIDA offcrs 'ONLINE WATER BILL PAYMENT SERVICES'.You can uso this facility after op

GNIDA website http:/ /www‘grcntemoldnauthorlty.ln

p_lylng KYA. KYA form is avallable on

AL b

) Please ensure 1o deposit these charges otherwise Authority will take appropraile action to recover the dues Expenditure on recovery of
shove wall e harne iy vou
i ase ol any discrepaney please contact Water BBill Department.

“Ihis is a computer generated report, hence require no signature.

aid before 1st Six month (18t April to 30th Sep )

General Condition:
[scount of 576 will he given apainst payment of wate
of the financnil vear.

Wate of 12% aniial interest Lill 28-MAR- 2018
Basts an the amonnt payble for water charges afe

ater the end of the hnancial year

r chatges if the annual charges 18 p

n 20-MAR-2018 on Half Yearly compounding

and 11% annual interest will be apphed fror
{ non-payment of the annual water charges

tr 31st March will be chargeable in case o

3 nndh mike pavment by using Onhne Portal

Your's Sincerely

Manager (Jul)
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Fousasyaesis Following the above order, we issue dircctions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh

Pollution Control Board and the District Magistrate...........”
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............ Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... o
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and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
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B s ewaa s Following the above order, we issue directions for sealing of all illegally operating borewells
and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor Jevel compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... 2
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B oo Following the above order, we issue directions for sealing of all illegally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping

the ongoing projects. Final compensation may be assessed by the joint Committee comprising of
Regional Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate ?

...........

e W0 s eRa @R gRT TR AW f3Nid 15.11.2022 @ BAMRT He X

T avE ¥ WT & B w0 wsiw sRa ey gN1 o SR F aguen iR
ety ¥ fasar s gfea s

AL

Herad: AR | @&
(xrEream)
a4 AR
yfafe: Prafafen o guemt |y i) %
1. e qafar ferd (gai—1), Sowo wgyYr Frasmr 98, Tawe |
2. IR Rl (remes), MeargaTr | oA
moq ;v‘

0,
£:UER Renger DANCTN.otkr Pt EC Mallias. doay

o Bowo— 12 @, R W, T TR, T 226010, 34 wde— www.uppeb.in



/

/

¥

-7 3 U1, weorw e, sinlfae sreaw, die-2, dev A, tamgee
%49 : rogreaternoida@uppeb.in, W/ $a¥. 0120-232102

‘i 7 9
i CapIE
2= B s 283

'r{'_fm“ J L\ /)\/ (f Ty \.,) “ Feetias - ]—3])1) 22

.\an ﬁ?
Ao _m faersi-3 (Ecovillage-111),
wife F§0—GH-06, Sector 16B,

YeX AT d%e, NiarggR |

R o w5ty eRa afewe, ¢ Reeh # @i alote wo 392, /2022 SR w9 @
T A oife gew T a1 % wiRa omw Reid 0507.2022 w@ 15112022 B
IUEE D T H |

ey,

. SW e 59 o @ u W0 1038 /UAGE-64 /2022 RAE 1741202 W
| TEW HA G| o D e ¥ o awen 8 o wsiy sRa aftrewn, 7 R
¥ Ao AMoto Wo 392 /2022 WA URT A 31 gAM IR aifw gfear @ o F uika s
i 05.07.2022 B AU ¥ Imudd uRayerr @ Filtaw wga wffy gwr fear mar ot qen
ey & g T @ 5 uRderr A W syl @g Sowo - el R @ sl
e By R 02 AT T 15 T ) e Bd A § 1 3w W & Sovo -
S T ¥ aravas sAR T TR e vy i amver qf & P R o ga 8,
W AW gRT S A a1 ot aF seuem 78 v T 2|

JTu AR gRT Y wY W T wie Frepdor R S @ giem wo s

&R afaor gRT aNovo Wo 302 /2022 WA YN 9 A aA YN offw giwaAr @ o #

fewie 15.11.2022 @Y TG MW & Fea sy Feargar &

“..eoeeenen Following the above order, we issue directions for sealing of all illegally operating borewells

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such
water with deterrent element and the cost of replenishing ground water level. In absence of clear data
on these aspects, interim/floor level compensation can be equal to atleast 0.5% of the project
cost of the PPs, apart from remedial action for future. The PPs may deposit compensation
with the respective District Magistrates and the State PCB within one month from today,
failing which the District Magistrate will be free to take coercive measures including filing
of theft cases against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint Committee comprising of

Regional Director, CGWB, Northem Region/or his Representative, representative of Uttar Pradesh
Pollution Control Board and the District Magistrate........... "
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Date: 13/02/2023 vvg P

Teo,

The Director,

Directorate of Environment, 1J.p.

Dr Bhim Rao Ambedkar Paryavaran Parisar
Vineet Khand-1, Gomti Nagar
Lucknow-226010

Subject :  Six-Monthly Environmental Compliance Report of the stipulated Environmental
condltions/safeguards in the Environmental clearance letter for the group housing

project “VVIP Addresses” at Village- Noor Nagar, Sadik Nagar, Raj Nagar Extension,
Ghazalbad Uttar Pradesh.

Ref.:  Environmental clearance Letter No. 147/Parya/SEAC/3091/2015/05D(T) Dated 24/06/2016

Dear Sir,

With reference to the StateEnvironmental Impact Assessment Authority, Uttar Pradesh (U.P.) EC letter
No. 147/Parya/SEAC/3091/2015/OSD(T) Dated 24/06/2016 vide which it was asked to submit the
compliance with the specific and general conditions.

In view of above, we are submitting a copy of the following information/documents for your kind
perusal (In one hard and one soft electronic CD) submission period of December 2022:

1. Point-wise compliance of the stipulated environmental conditions/safeguards.
2. Environmental monitoring reports.

We fully assure you that we will comply with all conditions as specified in the Environmental clearance
granted us.

Thanking You (7}\,‘«
(L—-
A=

For Vibhor Valbhav Infrahome Pvt. Ltd.

For VibhopVaibhav Infrahome Pyvt. Ltd. W

(’f/q‘:' 15 A g,y gAY IR
[ Authorised Signatory R o,
Authorizéd Signatory

CcC:
1. The Member Secretary, UPPCB, Building No. TC-12V, Vibhuti Khand, Gomati Nagar, Lucknow.

2. The Director, Regional Office, MOEFCC (Rentral Region), Kendriys, Bhawan, Aliganj, Lucknow.

RERA Na. : UPRERAPRJ2499 (Ph-IIt, VVIP Addresses)

Vibhor Vaibhav Infrahome Pvt. Ltd. RERA No. : UPRERAPRJBBET (Club WVIP Addresses)

Rogd. Off
Cop Oft
L-mail 1g
Wobisits

GSTIN- : 09AABCF2720J128
CIN- : U70101DL2007PTC170268
Customer Care : +91 8826-90-2020 / 8826-92-2020
Sales & Markoting Enqulry : +91 8826-52-3030 / 8826-53-3030

S-541, School Black, Shakarpur, Delhi - 110092

Secand Floor, VVIP Stylo, Raj Nagar Extension, NH-58,Ghaziabad - 201017 (U.P.)
nlo@vvipspracus comn

YANWNVIDQIOLUL iy
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The Senior Manager-Jal,

Dalw: 21" February | 5, .
Greater Noida Industrial Development Authority (GNIDA),

Plot No -1, KP-1V, Greater Noida City,

Gautam Budh Nagar, U.P.

Sub: Waiver of Water Charges -

Dear Siy,

We have received notice from your side having Ref No-Jal/2023/Notice/Y1 tor payment of water hill
for the period of Apr-19 to Mar-23. This is for your information that we applied for water connection
but till date we have not get connected with water line. You are also requested that we get

occupancy certificate for only for 8571.16 Sq. Ft. (3 Towers) out of 31475 Sq. Ft. (10 Towers). You are
requested to please look into the matter and waive off our Water charges

Thanks & Regards

{ }j =i/
o N AL
Authorized Signatory SO -.'()‘Jr,_z.f_
- s,
i\ d?/ ¥
\ |’ 4
Z/Y o
&
- — ST
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APEX TESTING AND

9/50, Kirti Nagar, Industrial Area, New Delhi-110015

E-mail : info.apex2015@gmail.com,
: apextesting.researchlab2015@gmail.com
HESEARGH L ABOHAT"RY * Website : www.atrl.in, Tel. : 071-47081611, +91-8376945025
APEX LAG 1S0 9001:2015 | 1SO 14001:2015
IS0 45001:2018 Certified | Govt. Approved Lab
TEST REPORT
Issued To : M/s. Solitare Infrahome Pvt. Ltd. Report /Sample No. : AS1620231602032
: Sector = 16¢ Greater Nolda West Gautam Budh Nagar Date Of Receipt :16.02.2023
Date of Issue 122.02.2023
Nature of the Sample : Inlet Water Test Started On 116.02.2023
Customer Reference :N.S Test Completed on 1 22,02.2023
No.
Brand Name :N.S Sample Quantity 12.51tr.
Sampling Method NS Sample Pkg. : Pet Bottle
Sample collected : By Our lab Representative Mr. Saran Any Other Information  :N.S
S. No. Parameters Unlits Results Test Method
CHEMICAL PARAMETRES
1 pH ] 7.13 IS: 3025(Pt-11)-2022
Biochemical Oxygen . 2
2 demand (BOD at 20°C mg/! 110 SHEN P
[RA2019]
for S days)
Total Suspended Solids mg/| 124 1S: 3025 (Pt-17)-2022
4 Fecal Coliform MPN/100ml 260000.0 1S 1622: 1981[RA 2019]
Chemical Oxygen 1S: 3025 {Pt-17)-1984
: Demand me/l 248 [RA-2017]
Mixed liquor suspended 1S: 8413 (P -11)-1982
g solids mg/! 2800 [RA-2019]
** page 1 of 1** .. natory
**End of Report** 4 N(Chemical) |

v 4

Terms & Conditions : 1 Test reports are valid only for the samples tested in our (aboratory. 2. Samples will be destroyed afler 30 days fram the date of issue of test reports unless
otherwise specified. 3. Samples fesfed are Non-Returnable until specified at time of sample submission. 4. This report will not be valid for judicial purpese or for adverlisement.
- Any complaints about this report should be communicated in writing within 7 days of issue of this report. 6. Total liability of our laboratary s limited to invoiced amounl.

IS REPORT IS NOT VALID WITHOUT HOLOGRAM !

i Ll L e 5 LD




. APEX TESTING AND
" RESEARCH LABORATORY

9/50, Kirti Nagar, Industrial Area, New Delhi-110015
E-mail : info.apex2015@gmail.com,

A-P

ERVRE

apextesting.researchlab2015@gmail.com

Website : www.atrl.in, Tel.

IS0 9001:2015 | 1SO 14001:2015
1S0 45001:2018 Certified | Govt. Approved Lab

: 011-47081611, +91-8376945025

TEST REPORT
Issued To : M/s. Solitare Infrahome Pvt. Ltd. Report /Sample No. 1 AS1620231602033
: Sector — 16¢ Greater Noida West Gautam Budh Nagar Date Of Receipt 116.02.2023
Date of Issue :22.02.2023
Nature of the Sample : Outlet Water Test Started On :16.02.2023
Customer Reference No. :N.S Test Completed on :22.02.2023
Brand Name :N.S Sample Quantity :2.51tr.
Sampling Method ‘NS Sample Pkg. : Pet Bottle
Sample collected : By Our lab Representative Mr. Saran Any Other Information  :N.S
Requirement
S. No. Parameters Units Results as per CPCB Test Method
CHEMICAL PARAMETRES
1 oH L] 7.48 5.5:9.0 1S: 3025(Pt-11)-2022
Biochemical Oxygen !
2 demand (BOD at 20°C mg/I 8 30 max feis020 Eus e
[RAZ2019]
for 5 days)
Total Suspended Solids mg/I 7 100 max IS: 3025 (Pt-17)-2022
4 Fecal Coliform MPN/100ml 52.0 = 15 1622: 1981[RA 2019]
Chemical Oxygen 1S: 3025 (Pt-17)-1984
. Demand m/! i 220 [RA-2017]
** page 1 of 1** Authorized Signatory
**End of Report®* - (Chemical)-

T

Terms & Condilians ; 1 Test reports are valid only for the samples tested in our labaratory, 2. Samples will be destroyed after 30 days Irom the dale of Issue of lest reports unless
otharwise specified. 3. Samples tested are Non-Relurnable until specified al fime of sample submission. 4. This raport will not be valid for judicial purpose or for adverlisement.
|5. Any complaints about this npnrlﬂﬂlulll be communicated in writing within 7 days of fssue of this report. 6. Total liability of our faboratory is limited to invoiced amount.

THIS REPORT IS NOT VALID WITHOUT HOLOGRAM



9/50, Kirti Nagar, Industrial Area, New Delhi-110015

~ APEX TESTING AND E-mail ; info.apex2015@gmail.com,
: apextesting.researchlab2015@gmail.com
RESE AHCH L AB“R ATORY =~ Website: wwwatrlin, Tel. : 011-47081611, +91-8376945025
APEX LAB 1S 9001:2015 | 1S0 14001:2015
—_— 180 45001:2018 Certified | Govt. Approved Lab
TEST REPORT
Issued To i M/s. Solitare Infrahome Pvt. Ltd. Report /Sample No. : AS2420231403005
: Sector — 16¢ Greater Noida West Gautam Budh Nagar Date Of Receipt +14.03.2023
Date of Issue :21.03.2023
Nature of the Sample : Outlet Water Test Started On :14.03.2023
Customer Reference :N.S Test Completed on :21.03.2023
No.
Brand Name :N.S Sample Quantity :2.51tr.
Sampling Method 'N.S Sample Pkg. : Pet Bottle
Sample collected : By Our lab Representative Mr. Saran Any Other Information  :N.S
Requirement
S. No. Parameters Units Results as per CPCB Test Method
CHEMICAL PARAMETRES
1 oH - 7.55 5.5.9.0 IS: 3025(Pt-11)-2022
Blochemical Oxygen .
2 demand (BOD at 20°C mg/l 9 30 max I5: 3025(Pt-44)-1993
[RA2019]
for 5 days)
Total Suspended Solids mg/I 8 100 max IS: 3025 (Pt-17)-2022
4 Fecal Coliform MPN/100m! 49.0 - IS 1622: 1981[RA 2019]
Chemical Oxygen IS: 3025 (Pt-17)-1984
5
Demand mg/! 3° =0 [RA-2017)
** page 1 of 1** Auiifd‘-rlzed Sig"n'ét: ry
**End of Report** ~ (Chemical) /

S

Terms & Conditions : 1 Test reports are valid only for the samples tested in our lahoratory, 2. Samples will be destroyed afler 30 days fram the date of Issue of lest reports unless
Otherwise specitied. 3. Samples tested are Non-Returnable unlil specified at lime of sample submission. 4. This report will not be valid for judicial purpose or for advertisement,
5. Any complaints about this report should be communicated in writing within 7 days of issue of this report. §. Total liability of our laboratory is limlted to invoiced amount.

THIS REPORT IS NOT VALID WITHOUT HOLOGRAM
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Following the above order, we issue directions for sealing of

and recovery of compensation for illegal extraction of ground water in the past considering the cost of such

water with deterrent element and the cost of replenishing ground water level............
The joint Committee may also consider the data and view point of the PPs, if ;nz\‘.ﬁ
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M/s Bulland Elevates, GH-03A, Scctor-
16C, Greater Noida West, G.B. Nagar.

Bore well could not be sealed by the Joint Committee. As per
representative, no water supply has been provided by GNIDA and
around 100 families are residing in project but no writen
representation has submitted.

M/s Noval Velly (M/s AKJ real infra
Pt Ltd), Khasara No.
288,290,299,302, village-sahber], near
sector- 16B, Greater Noida west, G.B,

Bore well could not be sealed by the Joint Commitiee, As per
represeatative, no water supply has been provided by GNIDA and
around 100 families are residing in project but no writen
representation has submitted.

Nagar,
5 W‘l Galaxy Blue Sapphire Plaza, Plot

o, C-3, Sector-4, Greater Noida west,
G.B. Nagar,

Bore well could not be sealed by the Joint Commilttee, As per
representation submitted by PP, no water supply has been
provided by GNIDA and it is a commercial mall, which is

operational,

. | M/s Galaxy Diamond Plaza, Piot no. C-

O1A, Soctor4, Greater Noida west,
G.B. Nagar,

Bore well could not be sealed by the Joint Committes, As per
representation submitted by PP, no water supply has been
provided by GNIDA and it is a commercial mall, which is
operational.

—
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provided by GNIDA and around ‘500 families are residing 4,
project.

l 5. [ M/s ACE Divino, GH-14A, Sector-1, | Bore well could not be sealed by the Joint Committee, A,X

Greater Noida West, G.B. Nagar, representation submitted by PP, no water supply has be. 'o\
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Ry s vy sRa s, T Rl ¥ 7 Prasoon Pant & Anr vs. Union of
Indin & Ors (OA No. 392/2022) 3 UIRE 3w G 15.11.2022 3 U @
W A |
T SR R g ot @@ W, waTe @ i-Ha RAE 18042023

WW)WWWaﬂ%aﬂmammﬁWWWﬂémm

Mo Iy BRa afreor, ¢ Reh ¥ AR@ Prasoon Pant & Anr vs. Union of India &

Ors (OA No. 3922022) ¥ wiRw améw Reiw 1511202 & et ¥g g

uRarerRil ¥ et Regalt o g w8
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Aastha GreensPlot No-03, GEH-0 Sector-01, Tireater Nuida, Uttar Pradesh

3 [ACE Aspire (Promoter- ldeal Realtech Purlad ), GHA02A, TechZone-d, Greeater Nulifa Wesi »
1 |ACE City, GH-0), Sectar-01, Gircater Noidn _H '
4 Ace Divino Plot No. GH- 1A, Sector-H, o
Greater Noida (As per CTO)
5 |Aims Green Avenue, Phase-1, Plot No-4, GH-04, Greater Noida (West), Gautam Dudh Nagar
6 -'\j“““‘ Homes Plot No, GH-03, Sector- 1613, Greater West, Uttar Pradesh
7__Ainara 1 ¢ GandenGH-02, Sector- 1613, Greater Noida West, Uttar Pradesh
8 |Apes developers Lid., Apex Golf Avenue, GH-01, Scctor-1, Gr, Noida west
9 [ATS Destinaire (Promoter- Starcity Real Estates Pvt. Itd.), GH- 14, Sector-1, Gr. Noida
10_[ATS Home Craft (Happy Trails), Shridhara Infratech (P) Lid.. GH-02A, seclor-10, Gr. Noida
:: l\!:ﬂﬁ:::im‘d\ {Promoter- DAR Housing Limited) GH-12/1, Sector-1, Gr. Noida
s lang Alevates, Plot No GH-3A, Sector-16C, Greater Noida, Gautam Budh nagar
13 |Capital Athena. Capital Athena, GH-12A-2, Sector-01, Gr. Noida
14 |Coco county (Promoter- SHIRJA REAL ESTATE SOLUTIONS PVT LTD), GHI-03C, sector-10, Gr. Noida
15 ::a;:nsh Flora (Promoter Divyansh Infra hight (P) Lid.), Plot No.-03H/GH-01, sector-16C, Gaur City-2, Gr.
16 |Ecoviiiage 111 Plot No. GH-06. Sector 16B, Greater Noida, Uttar Pradesh
17 Galaxy Blue Saphhire (GLD INFRA PROJECTS PRIVATE LIMITED)Plot No. C-03, Sector 4,
Greater Noida, Gautam Budh nagar
18 Galaxy Diamond Plaza (ASTEROID SHELTERS HOMES PVT LTD) Plot no. C-01 A, Sector 4,
Greater Noida, GAUTAM BUDH NAGAR
19 |Galaxy Royale Plot No, GH-03, Sector-16C, Gaur City 2, Greater Noida, Uttar Pradesh
20 |Galaxy Vega, (Promoter- Panchtatva Promoter (P) Ltd.), GH-08C, Sector-Techzone-1V, Gr. Noida west.
21 | Gaur City Mall, Plot No.C-1B/ GH-01, sector-4, Gr. Noida
22 |Gaur City-1. GH-01, Sector-4, Gr, Noida
93 |Gaur City-2, GH-01, sector-16C, Gr. Noida
94 |Gaur Saundaryam, Plot No- GH-05C, Techzone-V, Gr. Noida
25 |Gulshan Bellina, Plot No GH-02/A, Sector 16, Vaidpura, Greater Noida, Uttar Pradesh
26 |IM Florence (JM Housing Lid), Plot No. DV-GH-09C, Sector-Techzone-4, Gr. Noida west.
27 |INC The Park, GH-1C, Sector-16 C, Greater Noida, District- Gautam Buddha Nagar
28 |La Residentia (Promoter- La Residentia Developer Pvi, Lid), GH-06A sector-Techzone-4, Gr. Noida
29  |Lucky Plam Velly, Khasra No. 784, Vill-Bisrakh ,near Stellar jeevan, Sector-1, Gr. Noida west.
30 |Mahagun Maanira- 1, (Promoter- Dhanya Promoters Pvt.), Ltd. GH-0L/B, sector-10, Gr. Noida.
3] [Mahagun Maantra-2, GH-01/A, sector-10, Gr. Noida
32 |Mahagun mywood (Phase-1, Phase-2, Phase-3) Mahagun (India) Pvt. Ltd., GH-04, sector-16, Gr. Noida
34 |Neo Town ( Patel Infractructure Pvt. Ld.) Plot No.GH-03, Sector-Techzone-4, Gr. Noida west,
Novel Vallcy (AKG Infra P'vi. Ltd.,) Khasra No, 288, 290, 299, 302, Village Shahberi, Near Sector-
35 168, Greater Noida
36 |Panchsheel Hynish., Gl-08A, Sector-1, Gr. Noida wesl.
37 |Rajhans Residency, Itajhans Infrateh (p) Id., Gil-0613, Sector-01, Gr. Noldn west.
38 |Sikka Kammya Green (Fromoter- Sikka lafratech (p) hdd.), G021, sector-10, Gr. Nolda
39 |Sindhuju GreensVillage- Vaidpura, Near Sector- |, Greater Noida, Uttar Pradesh
40 |Vihaan Villas (Vihaan Green)Plot No-Gl-15C, Sector 1, Greater Nuida, Uttur Prodesh
4] VVIP Home /Meridian (Promoter- Solittire Infrs howe Pyt Lid), GC-03K/ G103, Sector-16C, Greater

Noida, Gautsm Budh Nagar
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reater Nolda <rogreaternoida@uppeb.in>

£ o. 39212022 Prasoon pant & Anr. Union of India & Ors

A

~£—o 1 <ce01@uppcb.in>
#- RO Greater Noida <rogreatemaida@uppcb.in> 18 April 2023 a1 10:50

—..—-e- Fonvarded niessage ---------
From: JAGDAMBA PRASAD <jprasad-cqgwb@qovi
Date: Tue. 18 Apr, 2023, 10:14 gwb@gov.in>

Subject Fwd. O.A. s0. 392/2022 Prasoon pant & Anr. Uni i

: A ¢ . Union

To: ceol <ceat@uppeb.ins, <rogrealernoida@uppcb.in>, miﬁ?&ﬁpﬁg in>

Cc: RD CGWB NR Lucknow <rdnr-cgwb@nic.in>, Rahul Kumar <kumar.raﬁui-cgwb@9°V'i"’

Sir,

In reference to your letter no H91885/C-1/no-158/2023 daled 12.04.23 and earlier mail dated 09.02.2023 regarding

assess:»menl of final compensation, no required data have been provided , neither joint inspection report of
committee has been sent SO far

lo nominalt?d member of CGWB Shri Rahui Kumar . AHG, CGWB NR Lucknow. ( B409341461, kumar.ratuil-
cgwb@gov.in )

Again it is requested to kindly send joint inspection reporl along with required data coliected by the
joint committee as - Period of EC from which date to which date (nos of days), Ground
Water in per day consumption in cubic meter, total coast of project area . Name of block
area efc. 1o nominated member Shri Rahul Kumar , AHG, CGWB NR Lucknow. (
8409341461, kumar.rahul-cgwb@gov.in ). Further a meeting may please be called among
the joint committee members in online /off line mode for assessment of final compensation so
that confusion and doubts may be cleared in above subject meter.

With Regards
Jagdamba Prasad
Sc-D
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e Following the above order, we issue directions for sealing of all illegally ovperating
borewells and recovery of compensation for illegal extrction of ground water in the past
considering the cost of such water with deterrent clement and the cost of replenishing eround
water level. In absence of clear data on these aspeets. interim/flaor fevel compensation van be
equal to atleast 0.5% of the project cosl ofl the PPs, apart from remedial action for future, The PPs
may deposit compensation with the respective District Magistrates and the Siate PUB within one
month from tuday. failing which the District Magistrate will be Tree 1o take cocrcive measares
including [iling of theft cases against the projects extracting ground water withuout permission
and stopping the ongoing projects. Final compensation may be assessed by the joint Committee
comprising of Regional Director, CGWIY, Northern Region/or his Representative, representative
of Uttar Pridesh Pollution Control BSoard and the District Magistrate........
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CHAPTER-VIIl
OFFENCES AND PENALTIES
39. (1) If any commercial, industrial, infrastructural and bulk user of groundwater or any drilling
agency,- _
(=) Contravenes or fails to comply with any of the provisions of this Act or any rule made there under
except provisions described under chapter-V; or
(b) obstructs the Appropriate Authorities or any other person authorized by the State Ground Water
Management and Regulatory Authority to exercise any of the powers under this Act, shall be
punishable with fine which shall not be less than two lakh rupees which may extend up to five lakh
rupees or imprisonment which shall not be less than six month and which may extend to one year
or with both, in case of first offence.
= wER S @ aw 41() § e s R s w Preger wiet

Rsar war &

(1) An offence punishable under sub Clause (i) of clause (b) of Compounding of sub-section (1) of
section 39 may be compounded on the application of the accued before or after the institution of
the prosecution by such officers as may be notified by the State Government after imposing fifty
percent of minimum fine prescribed for the offences as compounding fee along with the minimum

prescribed fine :
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«“...Following the above order,

operating borewells and recovery of compensation
water in the past considering the cost of such water with deterrent element and the cost
of replenishing ground water level. In absence of clear data on these aspects,

interim/floor level compensation can be equal to atleast 0.5% of the project cost of the

r future. The PPs may deposit compensation with the
ling

we issue directions for sealing of all illegally
for illegal extraction of ground

PPs, apart from remedial action fo
respective District Magistrates and the State PCB within one month from today, fai

which the District Magistrate will be free to take coercive measures including filing of
theft cases against the projects extracting ground water without permission and
stopping the. ongoing projects. Final compensation may be assessed by the joint
Committee comprising of Regional Director, CGWB, Northern Region/or his

Representative, representative of Uttar Pradesh Pollution Control Board and the District

Magistrate......”
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[GH-02A, TechZone-4, Greater Noida West

1198 |

, |
Noe snd Adress ol the Peoject

Aasthn Greens (AASTHA INFRACETY LIMIETED)
ot No-03, Gl-04 Sector-04, Greater Noida, Uttar

ACTE Aspire (Promoter- M/S Ideal Realtech Pyt Lid.),

ACE City (IDEAL REALTECH PVT LTD), (i !-()i:

Vraject Cnglan

Cro(As pex

record)

12427

277.58

783

flaor level
 ampensa

tiep 1y C r

r(hE5Y)

1.6

1.3%

390 |

Sector-01, Greater Noida .

Ace Divino (STARCITY REAL ESTATES
PRIVATE LIMITED) Plot No. GH-14A, Sector-01,
Greater Noida

661

318

Aims Green Avenue (Aims Golf Town Developers
Private Limited), Phase-I, Plot No-4, GH-04, Greater
Noida (West), Gautam Budh Nagar

326.3

1.63

Ajnara Homes (APV Realty Ltd.) Plot No. GH-03,
Sector-16B, Greater West, Uttar Pradesh

369.62

1.84

Ajnara Le Garden (Ajnara Realtech Limited), GH-02,
Sector-16B, Greater Noida West, Uttar Pradesh

203.0016

1.01

Apex Golf Avenue (FLORAL REALCON PRIVATE
LIMITED), GH-03/SC-1, Adjoining TechZone, Gr.

210.2317

1.05

ATS Destinaire (Promoter- M/s Starcity Real Estates
pvt. Itd.), GH-14, Sector-1, Gr. Noida

634.18

3.17

10

ATS Home Craft (Happy Trails), (Shridhara Infratech
(P) Ltd)., GH-02A, sector-10, Gr. Noida

464

2.32

11

ATS Rhapsody (Promoter- DAR Housing Limited)
GH-12/1, Sector-1, Gr. Noida

415.93

2.07

12

Bulland Elevates (BULLAND BUILDTECH PVT

284.55

1.42

LTD.), Plot No GH-3A, Sector-16C, Greater Noida,

13

Capital Athena (CAPITAL INFRATECHOMES
PRIVATE LIMITED), GH-12A-2, Sector-01, Gr.

350

1.75

14

ESTATE SOLUTIONS PVT LTD), GH-03C, sector-

Coco county (Promoter- M/s SHIRJA REAL

262.95

1.31

15

Divyansh Flora (Promoter M/s Divyansh Infra hight

(P) Ltd.), Plot No.-03H/GH-01, sector-16C, Gaur City/

128

0.64

16

Ecovillage 111 (SUPERTECH LIMITED), Plot No.
GH-06, Sector 16B, Greater Noida, Uttar Pradesh

4794973

2.39

17

Galaxy Blue Saphhire (GLD INFRA PROJECTS

Noida, Gautam Budh nagar

PRIVATE LIMITED)Plot No. C-03, Sector 4, Greater

726.5

3.63

18

Galaxy Diamond Plaza (ASTEROID SHELTERS

HOMES PVT LTD) Plot no. C-01 A, Sector 4,
Greater Noida, GAUTAM BUDH NAGAR

277.66

1.38

-
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19

20

" Tonlaxy Royale (PRITHVEELINK

11997

RUILDWELL ) N
3 ) -16C,
PRIVATE LIMITED), Plot No. GH-03, Sector )
Gaur City 2, Greater '
_G_::;ty Vega, (Promoter- M/s Panchtat\\, a(li’ron(())ilj;
Techzone-1V, G T
(P) Ltd.), GH-08C, Sector Tech el

21

Gaur City Mall, Plot No.C-1B/G
Noida

22

Gaur City-1, GH-01, Sector-4, Gr. Noida

23

Gaur City-2, GH-01, sector-16C, Gr. Noida

24

Gaur Saundaryam, Plot No- GH-05C, Techzone-1V,
Gr. Noida

Noida.'Uuar Pradesh b=

63.304
652

800
1320

581

19042

0.952 I

0.316

3.26

L

o | 4

6.6

2.9

25

Gulshan Bellina (GULSHAN HOMZ PRIVA.TE
LIMITED), Plot No GH-02/A, Sector 16, Vaidpura,
Greater Noida, Uttar Pradesh

465.37

2.32

26

IM Florence (J.M. HOUSING LTD), Plot No. DV-

449.05

2.24

27

GH-09C, Sector-Techzone-4, Gr. Noida west.
JNC The Park (JNC Construction Pvt. Ltd.), GH-1C,
Sector-16 C, Greater Noida, District- Gautam Buddha

266.9475

1.33

28

La Residentia (Promoter- M/s La Residentia
Developer Pvt. 1.td), GH-06A sector-Techzone-4, Gr.

542.83

2.71

29

Mahagun Maantra-1, (Promoter- M/s Dhanya
Promoters Pvt.), Ltd. GH-01/B, sector-10, Gr. Noida.

177.41

0.887

30

Mahagun Maantra-2 ( Hebe Infrastructure Pvt Ltd),
GH-01/A, sector-10, Gr, Noida

205.83

1.02

31

Mahagun mywood (Phase-1, Phase-2, Phase-3) M/s
Mahagun (India) Pvt. Ltd.. GH-04, sector-16, Gr.

463

2.31

32

Mangalya Ophira (MANGALYA BUILDTECH
PRIVATE LIMITED), Plot no GH-16F, Sector-1,
Greater Noida West, Gautam Budh Nagar

67.75

0.338

33

Neo Town (M/s Patel Advance JV.) Plot No.GH-03,
Sector-Techzone-4, Gr. Noida west.

670.41

3.35

34

Panchsheel Hynish (Panchsheel Buildtech Pvt, Ltd),
GH-08A, Sector-1, Gr. Noida west.

40524

2.02

35

Rajhans Residency, (Rajhans Infrateh (p) Itd.), GH-
06B, Sector-01, Gr. Noida west.

127.88

0.639

36

Sikka Kammya Green (Promoter- M/s Sikka Infratech
(p) Itd.), GH-02B, sector-10, Gr. Noida_

230.28

1.15

37

Vihaan Green (Vihaan Developers Pvt. Ltd.), Plot No-
GH-15C, Sector 1, Greater Noida, Uttar Pradesh

117

0.585

38

VVIP Home /Meridian (Promoter- Solitaire Infra

home Pvt Ltd), GC-03K/ GH-03, Sector-16C, Greater

370

1.85

L
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M/s VVIP Home /Meridian

(Promoter- Solitaire Infra home Pvt Ltd),
GC-03K/ GH-03, Sector-16C,

Greater Noida, Gautam Budh Nagar.

frya—mo s wRa oftRor, 78 feel A T fovo T 302 /2022 H UIRG ARY fAiS

15412022 @ orqed ¥ uRdr @ frwg Interim/floor level Compensation ST

frd wni & T A |

H‘arﬁ?moﬂ@ﬂgﬁﬁmﬂ,ﬂéﬁaﬁﬁaﬁﬁsﬁoqomwz/zomﬁqﬁam
foriid 15.11.2022 B FRTT T FrETa B

“ .. Following the above order, we issue directions for sealing of all illegally
operating borewells and recovery of compensation for illcgai extraction of ground
4 ~ier in the past considering the cost of such water with deterrent element and the cost
of replenishing ground water level. In absence of clear data on these aspects,
interim/floor level compensation can be equal to atleast 0.5% of the project cost of the
PPs, apart from remedial action for future. The PPs may deposit compensation with the
respective District Magistrates and the State PCB within one month from today, failing
which the District Magistrate will be free to take coercive measures including filing of
theft cases against the projects extracting ground water without permission and
stopping the ongoing projects. Final compensation may be assessed by the joint
Committee comprising of Regional Director, CGWB, Northern Region/or his
Representative, representative of Uttar Pradesh Pollution Control Board and the District
Magistrate...... ”

ug%mow@ugﬁas@ww,ﬂs‘ﬁ?@ﬁﬁﬁﬁa‘roqoﬁmm/zozzﬁmﬁam

et 15.11.2022a%aq§qraﬂﬁqﬁmwaﬁaﬁhmmmaﬁa@mwo.s
gfvere Interim/floor level Compensation ST 5 w= #q Mfew afte far mar 2, o
TfrsaR ure @ & vd 9 € v g Interim/floor level Compensation ST fed o @1
o 39 Brted H O § |

&g Fraferm grT IR faaRer agaR aRRAISHT B A @ %90 370 BRI [iEd &1 A0
ahy wRa aftrew, 9 e # AR Mogo WA 392 /2022 ¥ qfa e feeid 15.11.2022

& orguer § URA B FA AN BT 05 FR Interim/floor level Compensation ST
iy o &g e oiRa €1

Aoxdo—124i, fnffa wve TC-12V, Vishuti Khand,
MAH AR, AIAF—226610 Gor+, Nagar, Luckncw-226010
2720831, 2720828, 2720691, 2720681 Phrne ;22 1. 2720325, 27205691, 2720681

1 G522-2720764 rax

3—ﬁ?’l 3 u!:‘c.@unpc&fﬁ[\l website: vavw uppcb.com emal :infod }ia_‘f?_.‘.?:f.ffl wrebsite: W UPRE.com
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SWITT @ gRema ufkaer aﬁmow@ugﬁamfﬁmw,ﬂs‘ﬁﬁﬁﬁmﬁaﬁoqoﬁw
T 392/2022 F WG ey fRWie 15112020 @ S W g{w @ @ 05 ufewd wo
18500000/~ (W0 TF PN AR @@ #7H) Interim/floor level Compensation w1 fag)
o & BRI fsar s & 5 ww Interim/floor level Compensation @) 41€ @& @ 4 15

fea & arex s s SRy
A,

& wafaRer afras, gei—1

aferferfy.—
1. f%imfﬁaw-r&Tﬂaﬂgawaﬁsmmma}mﬂﬁaﬁsmowoaﬁoaoa%mma?
e A aRas W s Interim/floor level Compensation w1 5 f53 w3
@I g A T FesfloTlo & RN ST gRAeE B Reg sriad 7 31 e B

8. & e, Sovo wewwr RraEur g1, Moe Az B gu By B g wsd B sfRe
Interim/floor level Compensation @' @ % @ & s awr o GFRea @v
U e e w5 | /

g qatarer siftrr T
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INTROIL BOARD

W LTTAR PRADIAN N 1N CC
LetNo-+170 017§ /-1 /96 / Q1G- 1120Q12rrr( 2023 Date: ‘!.5.[0.5‘/‘2%
((-—f-j o goliad
o dodiosigofu B (MHTER--TAY ARGy g diofde; .
Siodio 03w / SHouT0-03, Haex-- 164,
Tor AR <X, TGOV
ug B oRer gu eisRin digd & B Fowo—03@ / SHoTHo 03, FFEX-16¥0, U
dgel Ao, TTERgETR W wnfd  aer e Uguer fraRe wer Mo sfafaea 1074 @
G 47 @ SET VR HA] 8 )
77 f& Mo = 'Ra affawur, 72 feeeh # AT aNovo wedr 39272022 H IRE FRw
=% 15112022 & FATE Y frfag g—

....... Following the above order. we issue directions for scaling of all illegally operating
barewells and recovery of compensation for illcgal extraction of ground water in the past considering
the cost of such water with deterrent element and the cost of replenishing ground water level. In
absence of clear data on these aspects. interim/floor level compensation can be equal to atleast 0.5%
of the project cost of the PPs, apart from remedial action for (uture. The PPs may deposit
compensation with the respective District Magistrates and the State PCB within one month from
today. failing which the District Magistrate will be fice to take coercive measures including filing of
theft cases against the projects extracting ground water without permission and stopping the ongoing
projects. Final compensation may be assessed by the joint Commitice comprising of Regional
Director, CGWB, Northern Region/or his Representative, representative of Uttar Pradesh Poltution
Control Board and the District Magistrate......

Tz 5 & srten © SRERE gR RAm 21012025 @1 wRAAT 3w dodiosmgodio
2R, (AR Wi smEm wofdio), MNodo—03d/  Sf0TH0--03, WTE-16W, AR
el A, MamggrR & BRI fear 7| Frer @ SRM TR T Bed B giEew By
MBBR &R uv amenfRa 600 KLD e¥dT &1 Ue wwodlodio emfd 8 Fdierer & wwg oRaresr #
werfua waododlo Herfera 1 arr AT | R e WU W wHoN0d s b H THOTRIOVHOTHO
) T arew o) | Prleror @ SR gRaEe W ST we, @ @l aifdie wr oo dio
D W A RS B U™l T ARfEed Oaw @ UE AN UEE Y AT SR
Arrer ¥ Redyor &q 9 i A | o RTEE AR @ SRIR BOD-3§ e/ #feR coD-
3264 et /efiey, Suspended Solids-148 fareime /TeR Oil Grease-13.9 forefrom / oflex. urdY
T 2 A B el A Hids B

I B gitea i e, Sowo g e A€, des TS gRT @ ) wvdld
P 7 N vem AT [ ww AR & It ARENGEl # AR Fiegun aror aae Aty
SR e e 2
1+ TE fF w9 9o THoiodlo EIRT SN0V W 392 /2022 ¥ WIRd d¥ A 15.11.202 B
e # oRarer feRd dodlosdodio gma, (EeR-RRRE Wiferur geTEr wofo),
0003 / SN0TT0-03, WaI—1630, Uex AqeT I, MaAgE-17R R IRATHA B FoF

@ Reg ™o TIoNd) & ACTTTAR QUSTEAS BIUaTE] YRWT IR &) S1I57

C 12y, vithuti Khand,
Goml Hagat
[EIER S

W,
2G082Y, 2720581, 272068 1




g 5 @a 9 gRawH gm %Q&? ® Pﬁ?ﬁrd q10 TAOS0TI0 BT Uﬁ{
TR B WA A BT YW At gEdl @ Rwe gatwoia grfergfe = -
IRt w=a 2g gaford mgeaigs & awR faTie 22022023 | FAFAR [Aderor R
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SWITd YR HYATHE /WL R0 15 39 @ sr<wed 918 & W & o ghifes
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g0 Froaar afim sdard) ot = @ T, R 99l IR i auat w@d @

BT
wem arfererdl @ s @ el

(3 Vera)
q& yaiaRvEfiaT, gai—1

yfafaf—aa e, Sovo wgwwr frFwr €8, Fex Ager @ gt ud afiM snavgw
FRIATE Bq M|
-

I qgfeR AT, gai—1




- A2 Arnervee
—E=— IR YT E%’QZF%W G| S A-gfj 225

=~
7 UTTAR PRADESH POLLUTION CONTROL BOARD

Ref. NO HQB{? S e NUT=1S 8500 Date - | daf/z_gll

To,
The Registrar,
National Green Tribunal,
Principal Bench,
New Delhi.
E-mail : Judicial-ngt@gov.in

Sub.: Report in compliance to direction issued by Hon’ble NGT on dated
15.11.2022 in matter of OA No. 392/2022, Prasoon Pant & Anr. Vs. Unlon of
India & Ors.
Sir,
That in compliance of the orders dated 15.11.2022 passed by the Hon'ble National
Green Tribunal, New Delhi in OA No. 392/2022, Prasoon Pant & Anr. Vs. Union of India

& Ors., the report of the status of compliance as on 30-04-2023 is annexed herewith and
forwarded to you with the request that the same may be placed before the Hon’ble Tribunal

for perusal.
Yours Sincerely
Encl:- As above. \l J/*(
|
(Vivek Roy)
Chief Environmental Officer,
Circle-1
Capy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. Shri Pradeep Misra, Advocate, Hon'ble Supreme Court/ NGT, New Delhi for perusal
and necessary action please.
3. Law Officer-l, U.P. Poliution Control Board, Lucknow for information.
4. Regional Officer, UPPCB, Greater Noida. /
Chief Environmental Officer,
Circle-1
A, - 129, Ry wve, R TR, T.C.-12 V, Vibhutl Khand, Gomtl Nagar,
TGS - 226010 Lucknow - 226 010
: 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
m" : 0522-2720764, 2720676 Fax 1 0522-2720764, 2720676
-3 : info@uppcb.com E-mall :info@uppcb.cam
Website : www.uppcb.com

: www.uppcb.com
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Compliance Report
In
Original Application No. 392/2022
Prasoon Pant & Anr.
Versus

Union of India & Ors.

Order Date —15.11.2022
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Report in compliance to direction issued bv Hon’ble NGT on dated
15.11.2022 in matter of OA No. 392/2022, Prasoon Pant & Anr. Vs. Union
of India & Ors.

1. Brief backoround

Hon’ble NGT on dated 15.11.2022 in matter of OA No. 392/2022, Prasoon
Pant & Anr. Vs. Union of India & Ors. has passed following order: -

“....11. Following the above order, we issue directions for sealing of all
illegally operating bore wells and recovery of compensation for illegal
extraction of ground water in the past considering the cost of such water with
deterrent element and the cost of replenishing ground water level. In absence of
clear data on these aspects, interim/floor level compensation can be equal to
atleast 0.5% of the project cost of the PPs, apart from remedial action for future.
The PPs may deposit compensation with the respective District Magistrates and
the State PCB within one month from today, failing which the District
Magistrate will be free to take coercive measures including filing of theft cases
against the projects extracting ground water without permission and stopping
the ongoing projects. Final compensation may be assessed by the joint
Committee comprising of Regional Director, CGWB, Northern Region/or his
Representative, representative of Uttar Pradesh Pollution Control Board and the
District Magistrate.

12. The joint Committee may also consider the data and view point of the PPs,
if any, filed. We also direct that while granting consents, requirement of
installing digital water metres connected to central servers may be laid down.
Concerned establishment may be required to furnish an ‘Appraisal report’ with
regard to the quantity of ground water available for extraction in the area and
replenishment measures proposed by the concerned establishment such as rain
water harvesting, sewage treatment, use of treated sewage. Such Appraisal

report may be duly verified by the State PCB by an appropriate mechanism.
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Such project proponents may also undertake measures to compensate
environment, particularly augmenting water quantity and improve water quality
by afforestation, education and other measures which may be mentioned in the
consent conditions and NOCs for extraction of ground water. Further, in respect
of establishments having water supply from the local bodies and also extracting
ground water, there should be separate digital metres in respect of both sources.
13. We also direct the concerned statutory regulators to look into and regulate
use of potable water for non-contact purposes for which non potable water can
be used to augment availability of potable water for drinking. If consents/NOCs
are not applied for within one month, the establishments may be closed by the
State PCB. If filed, such applications may be examined within next one month.
14. The States other than Uttar Pradesh may also take necessary action on the
subject by issuing necessary SOP through their Water Resources Departments
and State PCBs within one month from today. The activities which need to
replace use of potable water may be listed and mentioned in

consents.

15. Report of status of compliance as on 30.04.2023 may be filed by the UP
State PCB, after compiling the relevant data from the concerned District
Magistrates by 15.05.2023 by e-mail at judicial-ngt@gov.in preferably in the
form of searchable PDF/ OCR Support PDF and not in the form of Image PDF.
16. Other directions in the order dated 17.10.2022 in O.A. No.438/2018 to the
extent applicable to present context may also be filed. The joint Committee may
continue the work of inspection of the remaining projects and adopt the same
course of action as in the present matter and cover the

actions taken in the next report.

Any person aggrieved by this order will be free to move this Tribunal, if not

satisfied with the approach of the Committee in the matter. ”
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2. Action taken Report:-

Summary:-

1. All 63 projects to whom letter dated 07.09.2022 was issued for procuring
information pertaining to source of water, quantity of water requirement
and NOC from CGWB/SGWB, have been inspected by the Joint
Committee.

2. Out of 63 projects, in 41 projects illegal bore wells have been indentified
during inspections, in which Committee formed under Chairmanship of
ADM(E), Gautam buddh Nagar vide letter dated 30-11-2022 (a copy of
which is annexed as Annexure -1) in continuation to the previously
formed committee vide letter dated 18.07.2022, has sealed bore wells in
12 projects and 10 projects have dismantled their bore wells, 03 projects
have obtained NOC for ground water abstraction and rest 16 projects
have submitted their representation to District Magistrate, Gautam buddh
Nagar, regarding insufficient water supply/no water supply by Authority

(a copy of which is annexed as Annexure-2).

3. As per the decision taken in the Joint Committee meeting dated
16.01.2023 regarding reprcsentaﬁon of PPs, further action has to be taken
by GNIDA to provide water in required quantity or UPGWD to comply
with U. P. ground water act, 2019, minutes of meeting is annexed as
Annexure-3.

4. In compliance of Hon’ble NGT order dated 15.11.2022, regarding
deposition of Floor level compensation (0.5% of project cost as directed
by Hon’ble NGT) for illegal extraction of ground water, notices have
been issued by Regional office, UPPCB, Greater Noida, to concerning 41
projects for the same. Further, again directions have been issued to 38
projects for deposition of Interiny/ Floor Level Compensation by UPPCB
based upon the project cost available with UPPCB. No data of 03 projects
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pertaining to the cost of the projects is available with UPPCB. However,
UPPCB has requested GNIDA to provide data regarding the cost of the
projects and also has addressed it to Nodal officer UPGWD Gautam
buddh Nagar vide its letter dated 18.04.2023 in continuation to the
communication received from CGWB via email dated 18.04.2023, the

copies of which are annexed as Annexure-4 & 5.

5. Further, UPPCB has initiated action under Water (Prevention and Control
of Pollution) Act, 1974 against 29 projects show cause has been issued by
the State Board. Apart from this, Show Cause Notices for imposition of
Environmental Compensation as per CPCB guidelines to the tune of
approximate Rs 2.21 Crores have also been issued.

6. In compliance of Hon’ble NGT order dated 15.11.2022, UPPCB vide its
letter dated 03.04.2023 has requested to U.P. Ground Water Department
to take legal action against defaulter projects under Uttar Pradesh Ground
Water (Management and Regulation) Act, 2019 also. A copy of the same
is annexed as Annexure- 6.

7. Summary of the Status in tabular form regarding action taken against
projects with illegal water abstraction and defaulter found under the

provisions of Water Act is being given in table 1 and 2 as below:-

Status of action against illegal water abstraction

Table-1

Total No. of Bore well Bore Not Project No. of Show
number | Projects sealed by well seale | having valid | Cause notices

of in which Joint dismantl d NOC for issued for
projects | Bore well | Committee ed Ground water | deposition of
found abstraction interim/ floor
compensation

63 41 12 10 19 * 03 38**

* 03 Project having valid NOC for Ground water abstraction & 16 projects

have submitted representation before Joint Committee.

** 03 Projects have not provided any information regarding project cost
although Show Cause Notices have been issued against these 03 projects also.
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Status of compliance of Water Act (CTE/CTQ )

231

Table-2
Total No. of Construction Show Cause Show cause Amount of
number projects work is closed | Notice issued | Notice under | Show Cause
of having CTE/ | since long time under the process Notices issued
projects valid CTO | dueto its own | provisions of for imposition
reasons Water Act of EC as per
CPCB
guidelines
(In Crores)
63 30 02 29 2 2.21

II. In compliance to the order passed on dated 15.11.2022, rest 30 projects have

also been inspected apart from the earlier 33 Projects by the Joint Committee.

The status of which is annexed as Annexure-7.

III. Assessment of Final Compensation:-

In compliance of Hon’ble NGTs order dated 15-11-2022 regarding assessment

of final compensation CGWB has nominated its representative vide letter dated

31 January, 2023 for assessment of final compensation in coordination with
UPGWD, UPPCB and District Administration. CGWA has also asked for data

such as period of EC comprising number of days, consumption of ground water

per day, total cost of project area and name of block area, regarding which

Regional Office, UPPCB, Greater Noida has written vide letter dated 18-04-

2023 to U.P. Groundwater enclosing the list of 41 projects to provide the data

for the assessment of final compensation. Final Compensation is proposed to be

assessed and imposed by the Joint Committee as per the directions of Hon’ble

NGT.

IV. Further Actions

i) U.P. Pollution Control Board is undertaking further strict actions

against the defaulters to ensure the compliance of Hon’ble NGTs

order date 15-11-2022 under Water and Air Act provisions.
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Imposition of Environmental Compensation as per CPCB’s
guidelines is also under process against the defaulters as it shall act

as a deterrent for continuation of violation of Air and Water Act

provisions.

~ Final Compensation is proposed to be assessed and imposed by the

Joint Committee as per the directions of Hon’ble NGT.
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[UIS 10(1) or 11(1) of he Uttar Pradesh Ground
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Government of Uttar Pradesh

uwon Form

Form 8 (B)
[See rule 14(1)]

APPLICATION FOR RENEWAL OF NO-OBJECTION CERTIFICATE FOR SINKING OF
WELL FOR ANY COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR
BULK USER IN NOTIFIED AND NON-NOTIFIED AREA

HIOf UF &

Gl

DEPARTMENT

CE|

ter Management apd Regulation Act, 2019.]

, 2019 BT Y

10 (1) TT11 (1)]

Applicant's Details
T faavu

Type of Applicant
DPITAPR

Application Date

Name of the Applicant

AMATH T 9H
Mobile No.
HaRd qaw

Date of Birth

sfafy

Nationality

gt

Aadhaar Card Number

House No./Flat No./Building No.

HHT WO/ Ho/Ha o

City/Town/Post Office

TRGWIIRE JTThd

District

S Ug

Company Name

UL T AT

Details of Proposed Well
HY Pl fqao

District

EEL

Plot No./Khasra No.
ie TSGR WS

Ward No./Holding No.

about:blank

Individual

BHAGESHWAR TYAGI

8800697244

04/03/1983

Indian

8220-7176-4508

VIBHOR VAIBHAV INFRAHOME
PVT. LTD., RAJNAGAR
EXTENSION

GHAZIABAD

GHAZIABAD

VVIP HOMES

Gautam Buddh Nagar

GH-03 SECTOR- 16C GREATER
NOIDA WEST

N/A

Application Number

AT S

24/05/2023

Email ID.

§h g3t

Gender
form

ID as Address Proof

forary wmor ¥ et

Uploaded Aadhaar Card
TS fFar Ty emuR
TS

Locality/Village
HEeIAa

State
Mg

Pin Code
s

Company Address
HUt T Tar

Block

CSIEg
Municipality/Municipal
Corporation

TR nifereAR Fiw

Uploaded Land Details
Syars faar mar yfy &1
faa=ur

GTBN0523RBU0029

dinesh@vvipspaces.com

Male

Aadhaar Card

Download

Uttar Pradesh

201206

GH-03 SECTOR- 16CGREATER NOIDA
WEST, GAUTAMBUDDH

Greater Noida Authority

N/A

Download

1/5



5/24/23, 5:33 PM

121

ation Form

Uploaded Google / Toposheet Download
Map (7(» Z
s fasan a1 %9 &1 T
diehe Ay
Particulars of The Proposed Well
HY @l
Date of Construction/Sinking of 06/03/2020 Type of Well Tube Well/Boring
Well DU P UPR
Fu P Prafo Ry
Discharge of Tube Well 29
{(cum./hr)
TgEad &1 fAdgA (cum./hr)
Housing Pipe If Any Yes Approx. Length of 116.00
afRHER Housing Pipe (In meter)
TRt Uy Y srgwfa
ward (e &)
Approx. Diameter of Housing 200.00 Material of the Housing PVC
Pipe (mm) Pipe & Blank Pipe
TRA m{t_m‘r ST s grefi urdy ud e urdy
(Frefhfter #) F AR
rainer Details
Eal
Material of Strainer PVC Number of Strainer(s) 4
WR ot anh VR &t da
S.No. Strainer Installed at what Depth from Strainer Installed upto what Depth from Length (In Diameter (In
wH Ground Level (in Meter) Ground Level (in Meter) meter) mlllimeter)
I VW YWRAFPT T wwiltEe ®RR, YR AP TR re wia?  ded ey oW (Preife @)
e e ) A
1 90.00 96.00 6.00 200.00
2 96.00 102.00 6.00 200.00
3 102.00 108.00 6.00 200.00
4 108.00 114.00 6.00 200.00

Approx. Depth of Well (In meter) 116.00
TU B st wewrd (e F)
Ground Water Level (In meter) 25.00

o WY (ieT #)

Deta#fs of

roposed Pumping Device

JUR U BT
Type of Pump to be Used Submersible
T fFl R 9T U9 BT WER
Horse Power (H.P.) 7.50
o1 uraw (@a.dh)

about:blank

Whether There has been  No
Any Adverse Report
Regarding Water Quality

of the Well?

FT U F A B Uraw

¥ Tay A FIE wlaga

e &2

Pump Capacity (In m%hr)  29.00

T &FHET (m%/hr)

Length of Suction Pipe {In 50.00
meter)

T U BT wag (Wew

)

2/5



5/24/23, 5:33 PM ke ation Form

I 2 te! ergization
- fafy

Qr .ational Device Electric Motor

G AT SUDBIT

Details of Utilization of Well
Tu% T.N’#'T HT faavor

Purpose of the Proposed Well  *Bulk User

WATfAd $q HT IERA?

Annual Running Hours 2190.00 Annual Days

aiftfe Suai (e ) aTffe SuahT (R #)

Daily Running Hours 6.00 Whether the Water

e Sudi (be #) Supplied in Well Area
Through Pipe Water
Supply or Not?
w7 &7 W T B gl
TTEY STATgf & AW |
GCif 4

Any Other Information
Which You Would Like to

Whether Rain Water Harvesting No
Structure has been Constructed

within the Premises? Furnish
=1 g # gt ore deaA PV O WHBRI &Y 3Ty
|vgeT T formtor fasar mar 27 WeT 1 64 &

Maximum Allowable Annual Extraction of Ground Water:

Affidavit on non judicial stamp paper of Rs, 10 for installation of appropriate rain water
harvesting structure/ measure within a period of one year from Issuing of NOC Date

.33 fafy ) $33 @ ve af Y orafy ¥ fav Sfera gt wrar age = 1 v 9 R
F R ¥ 10- F R e wro dw

Affidavit on non judicial stamp paper of Rs, 10 that no alteration/ modification of well against
the details submitted at the time of filling up application for grant of N.O.C. will be done.

10 ¥TA & AIRAFR RWHY TR U7 20y 07 TRgd 3 & e 33 o & R g sfeaf@a 8
o oAty wHTOTTA YTE SR ¥ WX Y AHTASH UF W YEH FI T TSR & v amded gy
Fu # frdt yoR & agararafiad= 7 fg smaa

Does industry come under No
MSME ?

FT IANT MSME ¥ sraifa smar §

?

NOC Issued By:
ST waTOr v (gR1 ffd)

Central Ground Water Authority
Fiig o o wiftrevor

Certificate Number
WIS H&T

Issue Date

frfa faf

21-4/2172/UP/INF/2017

about:blank

T4

28/02/2019

365

No

As per UPGWD head office Letter
No.06Youofdo/Tae (T3ifl) 23 dated
19 May 2023 our One application No
GTBN0922RBU0011 will be processed
for 76650 KL per year and Second
application No GTBN0922RBU0012 with
demand quantity 65700 KL per year will
not be processed further as quantity
exceeding a tune of 1825 KL per year.
Now we revised our application No.
GTBN0922RBU0012 with quantity
63510 KL per Year and now our total
annual water demand will be 140160 KL
per year and well within the CGWA
Application quantity of 140525 KL per
year with two borewells. Requested to
refuse our application No.
GTBN0922RBU0012 and consider this
application to grant NOC for 63510 KL
per year

63510

Download

Download

Yes

24/05/2017

3/5



5/24/23, 5:33 PM
Explry Date 24/05/2023 I 2
st ffy
Ground Water Department Uttar Pradesh

AT o AT IR WeW WER

: When N:0.C. Is not valld at the date of fllling the application
| S TR THTOT U Smde WA H AR A A ad d

Date of Explry of N.O.C 24/05/2023

Any clarlfication Report

Reason for renewal of N.O.C. Our CGWA Application 21-

Ao, F feERu STSRU 4/2172/UP/INF/2017 not
processed due to change of
Authority from CGWA to UPGWD

Against Case No

about:blank

tion Form

Certlflcate

: Date of fllling application
- for renewal

Reason For Pendency

Affldavit on non judiclal
stamp paper of Rs, 10
that no alteration/
modificatlon of well
agalnst the detalls
submitted at the time of
filling up application for
grant of N.O.C. will be
done

Download

No

- 24/05/2023

Download

415



tich Form

1218 4k

e g1 dgHmun

I do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and
particulars is found to be ipcorrect at any stage of scrutiny and investigation or thereafter, my applicatjon/registration is liable to be
rejected/cancelled ..

# Tag R 9ifd el § [ SR 38 70 Rawor 9t 9 g € | & STHar § 76 afg i vgara $ SR et off 'R W Iiied Rerun s/ uid e at
RT 3MTAEARNSREBRU 3Rl /R 6T S divd g

| Agree/H HEHd §
Note/dte

« Separate application form should be used for registration of each individual well.

» The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

+ In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

« In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the AUTHORIZATION/
NO_OBJECTION CERTIFICATE FOR SINKING OF NEW WELL, same shall be liable for cancellation.

» Please write 'N.A." against those items which are not applicable.

« Please attach the following documents along with the application:

» (a) Document showing proof of ownership of land;

« (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification

= (c) Map showing location of the proposed well, which have been referred to in item no.2(a), (b)and(c)

» (d) Affidavit referred to in item no. 5.

« (e) Affidavit referred to in item no. 7.

« (f) Copy of N.O.C. as referred in item no.3.

« Additional Documents to be submitted with the application

« (I) For Industrial User;

« (a) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local govemment agencies in cases
where ground water requirement is up to 10 m%day.

« (b) Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day.

+ (c) Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories.

« (d) Proposal for rain water harvesting/ recharge within the premises as per Mode! Building Bye Laws issued by Ministry of Housing & Urban
Affairs.

« (e) Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Over-exploited, Critical and
Semi-critical areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground
water regime and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

« (Il) For Commercial User:

« (a) In cases where dewatering is involved, submission of impact assessment report prepared by an accredited consultant on the ground
water situation in the area giving detailed plan of pumping, proposed usage of pumped water and comprehensive impact assessment of the
same on the ground water regime shall be mandatory. The report should highlight environmental risks and proposed management strategies
to overcome any significant environmental issues such as ground water level decline, land subsidence etc.

« (b) An affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water from any other source in case water is required for
construction in safe and semi critical areas.

+ (c) Certificate from a government agency regarding non availability of treated sewage water for construction within 10 km radius of the site in
notified areas.

+ (d) Certificate of non-availability of water from local government water supply agency in respect of all categories of assessments units for
commercial use.

« (e) Details of water requirement computed as per National Building Code, 2016 (Annexure 1), taking into account recycling/ reuse of treated
water for flushing etc. (in case of completed infrastructure projects for commercial use).

« (f) Completion certificate from the concerned agency for infrastructure projects requiring water for commercial use.

« 7. The District Ground Water Management Council reserves the right to ask for any other document(s) from the owner applicant for
examination of the merit of the case.

about:blank 5/5



Department of Water Resour ment and Ganga Rejuvenation

Central Ground Water Authorlty (CGWA)
Application for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use

(Application for New NOC)

Application Number : 21-4/2172/UP/INF/2017

1.

General Information:

Water Quality: Fresh Water
Application Type Category/ Type of Application: Residential apartment
(i) Name of Infrastructure: VVIP HOMES
(ii) Location Details of the Infrastructure Unit- (Attach Approved Site Plan with Location Map) ($)
Address Line 1: GH-03
Address Line 2 : SECTOR- 16C

(iii)

v)
(iv)

Address Line 3 :

GREATER NOIDA WEST

State: UTTAR PRADESH

District: GAUTAM BUDDHA NAGAR
Sub-District: DADRI

Village/Town: Dadri (NPP)

Latitude:

Longitude:

Area Type : Non-Notified

Area Type Category : Safe

Whether industry is MSME: Not Define

Whether the project falls in Wetland Area: Not Define

Communication Address

Address Line 1:
Address Line 2:
Address Line 3:
State:

District:
Sub-District:
Pincode:

VIBHOR VAIBHAV INFRAHOME PVT. LTD.

RAJNAGAR EXTENSION
GHAZIABAD

UTTAR PRADESH
GHAZIABAD

201002

Phone Number with Area Code:

Mobile Number:

91 8800695400

Fax Number:

EeéMdilJse Details of the Existing/Proposed jainbk@ymail.com

Typé afithfios Detdilee : Existing (sq meter) RPsoiratieta(sarmetdr)
Green Belt Area 132563.37
Open Land 0.00
Road/ Paved Area 10893.03

19/09/2022 03:36 PM

Grand Total (sq meter)
13253.37
0.00
10893.03

Page 1 of 8



Migistpfof E!
Department of Water Resourié ent and Ganga Rejuvenation

Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract Ground Water (NOCAP)

Appllcatlon for Permission to Abstract Ground Water for Infrastructure Use

(Application for New NOC)

Application Number : 21-4/2172/UP/INF/2017

Rooftop area of
building/ sheds

Total

(vi) Source of Availability of Surface Water for NA
Infrastructure Use (Submit Water Availability / Non
Availability Certificate):($)

(vii) Average Annual Rainfall in the Area (in mm): 700.60

(viii) Whether Ground Water Utilization for: New Industry
Date of Commencement Infrastructure:
.Date of Expansion :

2. Total Number and Type of :

a) Dwelling Units 1302 DU
b) Commercials Units 32 Shops
c) Industrial Units Nil
d) Others "Nil

3. Details of Water Requirement (Fresh and Recycled Water Usage)

(Please Enclose Water Flow Chart of Activities and Requirement of Water at each Stage)($)

(i) Total Water Requirement (a+b+c+d) (m3/day)

Existing
Water Requirement Details (Fresh Water) (m3/day)
' (a) Ground Water Requirement (m3/day): 0.00

(b) Surface Water Available i 0.00

(Canal, River, Ponds etc.) (m3/day):

(c) Water Supply from Any Agency (m3/day): 0.00
Total Fresh Water Requirement 0.00
(a+b+c)(m3/day):

(d) Recycled Water Usage (m3/day): 0.00
Total Water Requirement 0.00
(at+b+c+d)(m3/Day):

3. (i-a) Dewatering Required, Whether the Groundwater Table will be Intersected
(a) Depth (m bgl)
Minimum (m bgl)
Maximum (m bgl)
(b) Maximum Depth Proposed to Dewater (m bgl)
(c) Proposed Quantity of Ground Water to be Dewaterd: (m3/day)
(m3/year)
(d) Proposed Utilisation of Pumped Water($)
(e) Any Other Information
() Particulars (i-a) is yes (Fill details of Dewatering Existing Structures)

Number of Existing Structures 0

19/09/2022 03:36 PM

7328.60 7328.60

31475.00 31475.00

Proposed Total

385.00 385.00

0.00 0.00

0.00 0.00
385.00 385.00
189.00 189.00
5§74.00 574.00

No

Page 2 of 8
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Department of Water Resour ent and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Application for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use
(Application for New NOC)

Application Number : 21-4/2172/UP/INF/2017

SNo. Type of Depth Depth Discharge Operatio Mode Horse Whether Whether
Structure (Meter) to (m3/Hour) nal Hours of Power fitted Permission
Name / Year / Water (day) / Lift of with Registered
of Diameter Level days Name Pump Water with CGWA / If
Construction (mm) (Meters (year) Meter so
below Details Thereof
Ground
Level)

(g) Particulars (i-a) is yes (Fill details of Dewatering Proposed Structures)

Number of Proposed Structures 0
SNo. Type of Depth(Meter) Depth Discharge Operatio Mode Horse Whether Whether
Structure I to {m3/Hour) nal of Power fitted Permission
Name / Year  Diameter Water Hours Lift of with Registered
of {mm) Level (day)/ Name Pump Water with CGWA / If
Constructio (Meters days Meter so
n below (year) Details Thereof
Ground
Level)
(ii) Breakup of Water Requirement and Usage:
Activity Existing Proposed Total No. of Annual
Requirement Requirement Requirement Operational Requirement
(m3/day) (m3/day) (m3/day) Days in a Year (m3lyear)
Residential/Domestic 0.00 522.00 522.00 365 190530.00
Commercial Activity 0.00 0.00 0.00 0 0.00
Industrial Activity 0.00 0.00 0.00 0 0.00
Greenbelt 0.00 33.00 33.00 275 9075.00

Development
[Environment
Maintenance

Other Use 0.00 19.00 19.00 365 6935.00
Grand Total 0.00 574.00 574.00 206540.00
(iii) Whether ETP/STP Proposed, if so furnish following details: Yes
Breakup of Recycled Water Usage (m3/day) (Days) (m3/year)
a) Total Waste Water Generated: 467.00 365 170455.00
b) Quantity of Treated Water Available : 189.00
(i) Reuse in Commercial Activity: 0.00 0 0.00
(ii) Reuse in Industrial Activity 0.00 0 0.00
(iii) Reuse in Greenbelt 13.00 275 3575.00
Development :
(iv) Other Uses 176.00 365 64240.00
c) Total Treated Water Utilised: 189.00 67815.00
Net Ground Water Requirement : 385.00 (m3/day)

19/09/2022 03:36 PM Page 3 of 8
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Department of Water Resour ent and Ganga Rejuvenation

Central Ground Water Authority (CGWA)

Application for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use

(Application for New NOC)

Application Number : 21-4/2172/UP/INF/2017

4. Whether Local Goverment Water Supply Network Exists in the Area, if yes,

provide details.($)

5. (i) Water Supply Application Status
(ii) Water Supply Agency
a) Whether Water Supply Committed
b) Whether Water Supply Denied

6. (a) Groundwater Abstraction Structure- Existing

Number of Existing Structures: 0
SNo. Type of Depth Depth Discharge Operation Mode
Structure  (Meter) to al Hours of
Name / / Water (m3/Hour) (Day)/ Lift
Year of Diameter Level Days Name
Construct: (mm) (Meters (Year)
ion below
Ground
Level)
(b) Groundwater Abstraction Structure- Proposed
Number of Proposed Structures: 2
SNo. Type of Depth Depth Discharge Operation Mode
Structure (Meter) to al of
Name / / Water (m3/Hour) Hours Lift
Year of Diameter Level (Day) / Name
Construct  (mm) (Meters Days
ion below (Year)
Ground
Level)
1 Tubewell 116.00/ 30.00 30.00 7/365  Submersi
/- 150 ble Pump
2  Tubewell 116.00/ 30.00 30.00 6/365  Submersi
/- 150 ble Pump

Horse
Power

Pump

Horse
Power
of
Pump

No
Applied
Goverment
No
No
Whether
fitted
with
Water
Meter
Whether
fitted
with
Water
Meter
7.50 No
7.50 No

Whether
Permission
Registered

with CGWA / If
SO
Details
Thereof

Whether
Permission
Registered

with
CGWA |/ If
so
Details
Thereof

No /-

No /-

7. Groundwater Availability (Please Enclose a Comprehensive Report / Note on Groundwater Condition in and
Around the Area) Applicable to Industries Consuming Greater Than 500 m3/day : ($)

Attached as Annexure-2

8. Details of Rainwater Harvesting / Artificial Recharge Measures for Groundwater Recharge in the Area. If already
Implemented, details may be Furnished. (Attach Report on Comprehensive & Feasible Rainwater Harvesting /

Recharge Proposal).- ($)
Attached as Annexure-A

9. Approval Letter of State Goverment Agency Approving the Infrastructure Development

Attached as Annexure-B

19/09/2022 03:36 PM

Page 4 of 8
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Department of Water Resour&®s; r ePment and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Application for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use
(Application for New NOC)

Application Number : 21-4/2172/UP/INF/2017

10. Consent to Operate / Estibilish / Approval Letter from Statutory Bodies viz Ministry of Environment & Forests
(MoEF) or State Pollution Control Board(SPCB) or State Level Expert Appraisal Committee(SEAC) or State Level
Environment Impact Assessment Authority(SLEIAA):($)

Attached Consent/ Approval of Government Agency (Previous:Referral Letter)

Letter Number

Sr.N Attached Referral Letter Attachment Name File Name
o.
1  State Pollution Control Board Referral Letter SEIAA Letter.pdf

11. Have you Applied Earlier for Groundwater Clearance Permission from CGWA / State Government Agency:

If Yes, so Details thereof with Status:

INFRASTRUCTURE USE- Self Declaration

[2[ I hereby certify that the data and information furnished above are true to the best of my knowledge and belief and | am
aware that if any part of the data / information submitted is found to be false or misleading at any stage, the application will
be rejected outright.

| hereby declare that all the mandatory documents prescribed in the application form have been uploaded and no blank
firrelevant documents have been uploaded. | am also aware that any false/ wrong submission /uploading of document will
lead to rejection of my application without any notice.

It is to certify that no case related to ground water withdrawal/ contamination is pending against the industry/ project/ unit as
on date. Any such case filed against the company/ project/ unit in respect of ground water withdrawal/ contamination during
the pendency of this application shall be immediately brought to the notice of CGWA.

I hereby undertake that in case any environmental compensation/ penalty is imposed on the firm by any statutory authority, |
shall comply with the decision of such authority.

1. Application proforma is subject to modification from time to time.
2. Application should be submitted to Regional Office.

Regional Director,Central Ground 'Water Board Northern Region, Bhuujal Bhavan, Sector-B. Sitapur Road Yojna, Ram
Ram Bank Chauraha, LUCKNOW, UTTAR PRADESH, 226021

3. Incomplete application will be summarily rejected.

Submitted Application will not be Processed till the Print Out of the Signed Complete Application is Submitted to
Regional Office.

4. Applicant has to Submit Processing Fee of Rs. 1000.00/- (Rupees One Thousand Only) in the form of Demand Draft drawn in
Favour of PAO, CGWB and Payable at Faridabad, Haryana.

Demand Draft Details:-
D.D. No. Dated :
Bank Name: Amount:

Note:- The Processing Fee is Non-Refundable. Applicant should ensure and Check Eligibility of Submission of Application
and Required Documents before Submitting Online Application.

5. Hard copy of application required: Yes
6. Ground Water Quality Not Define Ground Water Charge Not Define
Approved Required:
Ground Water Charge Not Define Ground Water Charge
Recieve: Amount:
Ground Water Arear
Amount:

19/09/2022 03:36 PM Page 5 of 8
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Department of Water Resou velopment and Ganga Rejuvenation

Central Ground Water Authority (CGWA)
Application for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use
(Application for New NOC) '

Application Number : 21-4/2172/UP/INF/2017

Attached Files:
1). Site Plan with Location Map (Previous:Site Plan) : (Refer: 1 (ii))
S.No Attachment Name File Name
1 Site Plan SITE PLAN.pdf

2). Location Map : (Refer: 1 (ii))

No Attachment Found!
3). Documents of Ownership / Lease : (Refer: 1 (v))

No Attachment Found!

4). Source Water Availability/Non-availability Certificate(Previous:Source of Availability of Surface Water) :
(Refer: 1 (vi))

No Attachment Found!

5). Water Balance Flow Chart(Previous:Water Requirement - Flow Chart of Activity and Requirement) :

(Refer: 3)
S.No Attachment Name File Name
1 Water Requirement Water flow chart.pdf
6). Hydrogeological Report (Previous:Groundwater Availability Report) : (Refer: 7)
S.No Attachment Name File Name
1 ‘Groundwater Availability Annexure-2- Groundwater quality.pdf

7). Rain Water Harvesting/Artificial Recharge proposal (Previous:Rainwater Harvesting / Artificial Recharge
Measures) : (Refer: 8)

S.No Attachment Name File Name
1 Rainwater Harvesting Rainwater harvesting proposal.pdf
8). Authorization Letter (Previous:Authorization) :
No Attachment Found!
9). Approval Letter of State Government Agency : (Refer 9)
No Attachment Found!

10). Ground Water Quality :
No Attachment Found!

11). Scanned Infrastructure Application :

No Attachment Found!

12). Extra Attachment :
No Attachment Found!

13). Bharat Kosh Reciept (Porcessing Fee):
No Attachment Found!

19/09/2022 03:36 PM Page 6 of 8
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Department of Water Resources, ver eve ment and Ganga Rejuvenatlon
Central Ground Water Authority (CGWA)
Application for Issue of NOC to Abstract Ground Water (NOCAP)

Application for Permission to Abstract Ground Water for Infrastructure Use
(Application for New NOC)

Application Number : 21-4/2172/UP/INF/2017
14). Application with Signature and Seal:

No Attachment Found!

15). MSME certificate in case of MSME:
No Attachment Found!

16). Approval from Wetland Authority (in case of project area falling in Wetland zone):
No Attachment Found!

19/09/2022 03:36 PM

Page 7 of 8
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) Department of Water Resourc ent and Ganga Rejuvenation

Central GrOund Water Authonty (CGWA)
Application for Issue of NOC to Abstract Ground Water (NOCAP)

Appllcatuon for Permission to Abstract Ground Water for Infrastructure Use
(Appli¢ation for New NOC) °

\
" Application Number : 21-4/2172/UP/INF/2017
17). Penalty :

No Attachment Found!
Date : Name & Signature of the applicant
Place : (With official seal)
Associated User : neha1987

Submitted By User: neha1987.
Submission Date : 24/05/2017

* In case signed by any authorized signatory, the details of the signatory with the authorization shall be
enclosed.

19/09/2022 03:36 PM Page 8 of 8



6/15/23, 2:44 PM

1227

DEPARTMENT

(Namami Gange & Rural Water § ppiy separtment)

Ministry of Jal Shakti
Government of Uttar Pradech

w

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

Registration No.: 20220

Name of the Owner

Address of the Applicant

Date of Submisslon

Company Name

NOC Issued By:
arTaf~y wTor v (gR1 faafa)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO:

VALID FROM --- TO ---

9001032

BHAGESHWAR TYAGI

VIBHOR VAIBHAV INFRAHOME

PVT. LTD., RAINAGAR
EXTENSION

19/09/2022

WVIP HOMES

Central Ground Water Authority

P ygnef o wftrmor

Certificate Number
WHTOTYS HBAT

Expiry Date
sifaw fafdy

21-4/2172/UP/INF/2017

19/09/2022

Ground Water Department Uttar Pradesh
il o1 fumT IR R R

Location Particulars

District

Plot No./Khasra No.

Ward No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinkin
the Well

Type of Well

Purpose of well

Gautam Buddh Nagar

GH-03, SECTOR- 16C GREATER

NOIDA WEST

g of 06/03/2020

Tube Well/Boring

Bulk User

Strainer Position (For Tube Well)

Type of Pump Used

Operational Device

about:blank

Submersible

Electric Motor

Application Form Serial No.

Specimen Signature

Company Address

Issue Date

forefe fafd

Block

Municlpality/Corporation

Depth of the Well (In meter)

Assembly Size(For Tube Well)

H.P. of the Pump

Rate of Withdrawal (m®/hr.)

GTBN0922RBU00T1

GH-03 SECTOR- 16C
GREATER NOIDA WEST,
GAUTAM BUDDH

Yes

24/05/2017

No

Greater Noida Authority

N/A

N/A

116.00

7.50

30.00

1/4
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Da': of Energlzation (In Case of Electric Pump) I 2 2) @ P

Maximum Allowable Rate of 30.00 Maximum Allowable Running Hours 7.00
Withdrawal (m%¥hr.): Per Day:

Maximum Allowable Annual Extraction of Ground Water: 76650

Reason for renewal of N.O.C. We earlier applied in CGWA and now authority changed from CGWA to UPGWD
.8t F Tl w1 erRo

Against Case

about:blank 2/4
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This No-Objection certificate authorizes the owner apphcant 20 512 the location specified at Sl. (3) for extraction of ground vi&: :r

at a rate not exceeding that as shown at SlI. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extractior of
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

Place:
Date:
Yours Faithfully,
Signature of the Issuing Authority
and Designation
Conditions

« (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of
this authorization.

« (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters

- (4) The concerned Authority reserves the right to stop exfraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.

« (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

« (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of
this registration.

« (7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subseguent stage, this registration is liable for cancellation.

. (8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.

+ (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.

» (10) Guidelines for Installation of Piezometers and their Monitoring

» Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:

« + The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

« +The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

» + No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

« * The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.

+ + For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

» « The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

=+ All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

« * The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

about:blank 3/4
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- A Permanent display board should be installed at pi}oma'la ¢ for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for e deasfl identification.

- Any other site-specific requirement regarding safety and access for measurement may be taken care of,

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.
(13) Any other condition imposed by the concerned Authority ‘
SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the
desired quantity of water.

ii) Allindustries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m%/d shall be required to undertake annual water audit through Confederation
of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and industry (FICCI)/ National Productivity Council (NPC) certified
auditors and submit audit reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such
industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be
constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii} Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m? /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

This NOC is not authorized by any Official. This should only be used for Preview purpose.

g AATURT WAV fRf Mt gRT wwiftra <18) 81 5 Wi yalaaie & Sexa & wanT fosar st

wfeul

about:blank
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FORM 1
CONSOLIDATED CONSENT & AUTHORIZATION

Application for congent for discharge/continuation of discharge under section 25/26 of the Water
(Prevention and Control of Pollution)Act ,1974 and for emissions/continuation of emission under section 21
of the Air (Prevention and Control of Pollution) Act, 1981 and for grant/renewal of authorisation for
generation or collection or storage or transport or reception or recycling or reuse or recovery or pre-
processing or co-processing or utilisation or treatment or disposal of hazardous and other waste under
Hazardous and other waste (Management and Transboundary Movement) Rules 2016 read with
Environment (Protection) Act 1986.

From, Dated

SOLITAIRE INFRAHOME PVT LTD VVIP 15/10/2022
HOMES, PLOT NO. GC-03K/GH-03, SECTOR-16-

C, NOIDA EXTENSION, GREATER

NOIDA,GAUTAM BUDH NAGAR,201306

City:GREATER NOIDA

Block:Dadri

District: GREATER NOIDA

To,

The Member Secretary,

U. P. Pollution Control Board,
Lucknow.

Sir,

I/We apply for Consolidated Consent to Operate and Authorization under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 and Hazardous and other Waste (Management and Transboundary Movement) Rules
2016 noted under Environment (Protection) Act 1986 to make discharge/emission/disposal of hazardous and
other waste from

DINESH KUMAR for a period upto 5 years

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made

5. I /We hereby agree to submit to the Board and application for renewal of consent one month in
advance of the date of expiry of the consent period

6. I/We undertake to furnish other information within one month of its being called by the Board.
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Accompaniments:-

e e e e e
AN b W=D

. Solid Waste Management  (Attached) - -
. DG Monitoring Report  (Attached)

. STP Effluent Analysis Report (Attached)

. STP Feasibility Certificate  (Attached)

UPGWD Office Order to Consider pending CGWA application by UPGWD  (Attached)
UPGWD Application Copy BW-2  (Attached)

. UPGWD Application Copy BW-1  (Attached)
. CGWA NOC Application Copy  (Attached)

. Fee Adjustment Request Letter ~ (Attached)

. CTO Compliance Report  (Attached)

. CTO Water (Atfached)

. CTOAir  (Attached) .

. CTE Copy (Attached)

. EC Compliance Report- (Attached)

. ECCopy (Attached)

. Report showing project cost - * (Attached)

Yours faithfully,
Signature
Name of the applicant: DINESH KUMAR

Address of the Applicant: PLOT NO. GC-03K/GH-
03, SECTOR-16-C, NOIDA EXTENSION,
GREATER NOIDA
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ANNEXURE TO FORM

New _ Outlet i i )
NOTE- Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act.

While filling this Annexure the applicant not concerned with any of the item shall state 'No concerned'
against the relevant one:

7.  Is the industry/factory for which application is made No
closed on Sunday/Holiday

8.  State working days per year and working season for the Jan to Dec

industry/factory

9. a) Number of workers attending the factory shift wise &/ 42
or per day :
b) Number of workers residing in the premises : 10

10. For local bodies only:-
a) Present population : NA
b) Population covered under regular sewer facilities : NA
¢) population having septic tank/Soak pit facilities : NA
d) Population covered by conservancy latrines : NA

11.  For Industries Only:-

A. Give the list of raw materials

Raw Material Material Trade Qty Principle Use
Name Name
Group Housing Group Housing 31475 group housing
Project Plot Area- | Project Plot Area- project in Plot
314758qm 31475Sgm Area-31475 sq.mt.
& Builtup Area-
172207.609 sq.mt

Fuel Details:-

Fuel Consumption J

B. Give the list Products and By Product Details

Product Name Quantity
Group Housing Project Builtup Area- 172207.609
172207.609 Sgm
ByProduct Name Licence Qty Installed Qty
NA 0 0

C. Give the list of possible Inter-mediate Products:

Name of Product Quantity per month




1 %?ﬁ

Section A
12.  State daily quantity of water utilized :
Source Consumption . Quantity .
Domestic 574.0

13.  A) State the hourly maximum and daily quantity of effluents arising from land/premises for which
the application is made:

Generation Waste Water Generation Quantity
Domestic 467.0
(B) State how measurement of rate and quantity are carried NA

out:

14.  State whether storm water drains are kept separate from Yes
Industrial / Domestic Effluents?

15.  (a)ls domestic effluent allowed to get mixed in industrial No
effluents?

16. (a)Describe if any treatment industrial or domestic effluent No
or one for combined effluent is made.

(b)Is the quantity of effluent emanating either without or ~ No
after treatment approved by the authority?

(c)If approved, furnish the authority (Two certified copies
to be sent)

(d)If any effluent from any shop/ shops toxic? If so NA
volume of this effluent

17.  Is there any provision for disposal ?

Name Status (Already made) Status (proposed to)
Industrial effluents in Yes Yes
Public underground
sewer
18.  State the area of land used for 172207.609 SQ METRE

(a)Above in Hectares
19.  Give the quantitative disposal of effluent in liters provided for the places mentioned below

| Name Mode Mixed —I

20. Is there any provision for equalizing or made holding lagoons of tanks

Name Mode
Domestic 467.0
21. Is sufficient land available / can be made available? In No

case pumping effluent: on lands have to considered.

22. (a)Give details of composition of Domestic / Industrial / Combined effluent in respect of the
Following

| Name of Effluent Effluent before treatment | Effluent after treatment

Note:-
1) Furnish a copy of the analysis report of representative samples carried out by a competent laboratory
2) Methods of determination as approved by the Board will be followed for determination of above

mentioned parameters.

(b)Is the effluent toxic No



23.

24.

25.

12.

13.

(c)State if the Industrial effluent is haV]! 2 %Q With odour

(d)Is there any hidden change of temperature exceeding No

10*c at any time

(a)Are facilities available with the applicant for carrying out the following test of the waste waters

Name I Existing Proposed

(b)If yes, give details of equipments

Has the land/premises, etc., for which the application is No

made open?

Highly polluting material : NA

Toxic Organic Inorganic Microbilogical : Cooling Tank

State details for solid waste

Type of Solid | Composition Quantity Method of Method of
Waste Collection Disposal
Section A
Existing
Fuel Consumption in Tonnes/day
Fuel Name | Daily Unit Calorific | Ash Sulphur Others

Comsumpt value contents contents
ion(T/day)

Atmospheric Emission from each stack

Total no. of stacks:

3

Material for construction of

MS Stack for S00KVA DG SET , MS Stack for S00KVA

Stack: DG SET , MS Stack for 200KVA DG Set,
Stack Attached to: DG Set, DG Set, DG Set,

Height above ground level(in 64,64 ,64,

metres):

Height above roof(in metres): 5,5,3.5,

S

Stack Top: Round , Round , Round ,
Inner dimensions (in meters): 0,0,0,
Gas quantity-m”3/hr: 0,0.0,
Flue gas temperature 'C: 0,.0.,0,
Exit velocity of gas/sec: 0.0,0,
(a) Flue gas emission
Stack Type of | Quantit | Type of | So2 Nox CO/HC | Particul | Others
No. fuel y of firing ates
fuel/hr
(b) Process Emission
Quantity of | So2 Co2 Analysis of | Particulates | Other
gas (in vent in mg/Nm3 Specify
Nm*3/hr) hydrocarbon

(c) Particulate analysis




14,
15.

16.

17.

18.

19.

20.

(d) Chemical Composition(if availlez 3 6 :
: NA

Give details of flue gas sampling arrangements
Give details of laboratory facilities available for : AUTHORISED LAB

analysis of emission

Is there sufficient space available for installing air
pollution control equipment

Details of Air Pollution :-

‘ Stack Name Equipment Name State

State the total quantity of air handled by ventilation equipments,specify size and no.of
equipments, installed or to be installed

| Equipment Name Equipment Size No. of equipments Status

Give the following details

(a) Total investment in the factory and the year of  : Investment:-250 CR
investment. Year of Investment is :-2019

(b) The estimated expenditure for implementation of :INSTALLED
the scheme to control air pollution

(c) Expenditure incurred to update progress : NA
achieved(physical) for air pollution control, if any,

and the year/years of investment along with physical
progress achieved. The firm should give details of

action taken to date and the expenditure incurred and

the time required for the scheme.

(d) Annual operation and maintenance-cost of Air  : STP INSTALLED
Pollution Control Plant, if any

() Further action that is being taken up by the firm : NA
to control air pollution.

Other relevent information, if any : NA
Signature

Name and Address of the applicant on
behalf of : DINESH KUMAR,PLOT NO.
GC-03K/GH-03, SECTOR-16-C, NOIDA
EXTENSION, GREATER NOIDA

Name and Address of the Firm on behalf
of which application is made : DINESH
KUMAR,PLOT NO. GC-03K/GH-03,
SECTOR-16-C, NOIDA EXTENSION,
GREATER NOIDA



Explanatory Notes for filing in form and t'lﬁ\zy&

The notes are given only for those items for which explanations is considered desirable .

Form-

1. Here mention the name of the owner of the land/premises, if other than the applicant industry or factory in
continuation of legal business as per Air (Prevention and Control of Pollution) Act,1981. If the
land/premises belongs to the factory/ industry, say self

2. Here mention the date up to which the consent is sought for.

Annexure to form-

"Existing 'means that which is operation at the time of applying for consent .

"New' that which has been modified due to change in quantity and/or quality of emission.

'Altered' means that which has been modified due to change in quantity and/or quality of discharge
arrangement and/or point of discharge etc.

Item 1 : Here mention name of the owner of the land/premises if other than the applicant industry or factory
in continuation of of legal busines as per Air (Prevention and Control of Polution ) Act ,1981 if
land/premises belong to the factory/industry say self .

Item 1(a) : The industrtes are categorised based on the investment as follows : Major industry- having
investment of more than 2 crores. Medium industry- having investment of 10 lakhs to 2 crores.Small scale
industry having investment of less than 10 lakhs rupees

In place of above criteria kindly give category as per latest notification

Item 2 : Here give the registered name of the industry/institution factory/local bodies etc under which the
business is carried out.

Item 6 : Applicable to only those are as which are prohibited areas such astheOrdinance Factories, Mint, etc.
Item 10(c) : Here State the temperature in C in summer winter monsoon and post monsoon seas on.

Item 10(d) : Here state the seasonal average wind direction and speed in and around the site of the plant. The
above information can be had from representative Meterological centre .

Item 13 : Analysis of the flue gas emission, process emission and particulars analysis should be done for
each stack, emissions. Where ever stacks are not provided the shop floor specific concentration should be
reported . Chemical Analysis of particulars matter in the emission should be furnished giving details such as
organic matter ,metals ,non-metals , redioactive, substances, asbastos, silicates etc.

Item 17 : Here mention the detailed specifications of control system used or proposed to be used with
efflciency . Also furnish ihe layout of the control system with dimensions.
Item 18 : Here state the total quantity of ventilation air handled by equipments’ such as roof extractors,

Evaporative coolers etc

Additional Documents suggested for submission:

1 : Separate Demand Draft towards consent fee Water & Air .

2 : Annual Report or certificate frorn Chartered Accountants in support of fixed assets,current assets and
current liabilities .

3 : Layout plan showing the location of stacks (chimneys), effluent treatment plant, effluent disposal areas,



air pollutlon control devices, hazardous wast;a%ngn sposal areast .

4 : Manufacturing process flow sheet, with description note on the manufacturing process for each product .
5 : Copies of latest consenVauthorisation/Environmental Impact Assessment Clearance .

6 : Copies of SSI registration Letter of IntenV industrial hcenses clearances from the Department or any
other relevant document (1fapp11cab1e)

7 : Copies of planning permission certificate issued by the local bodies/District Town & Country
Planning/Metropolitan Development Authorities .

8 : Compliance report on the latest CTE /CTO conditions stipulated under Water & Air Acts issued to the
Unit .



Common General Information requlre(; ;0r30ns nt to operate under Water Pollution
(Prevention & Control) Act, 1974 and Air Water Pollution (Prevention & Control)Act,

1981.

1.

(a) Full name of the applicant with address

(b) Is the firm registered?

(c) If yes, give the number & date of registration and
authority with whom registered.

(d) Full Address of the registered office

(e) Names, designation and full address of persons like :

Partners, Managing Director/Manager etc.

(f) Under which category does the industry fall:
Large/Medium/Small Scale.

Full name of the
Land/Premises/Institute/Factory/Industry/Local body
with address

Give revenue /City Survey No. of the land/premises :

for which the application is made:

State month and year in which the plant was actually :

put into commissions or is proposed to be put into
commission:

State the Civil/Military /Defence/industrial Estate etc.
under whose administrative jurisdiction the
occupiers/industrial plant is situated:

(a) State whether plant site has been declared as :

prohibited area:

(b) If yes, state the name of the Authority and furnish a :

certified copy of the order under which the area has
been declared as prohibited area

DINESH KUMAR,PLOT NO. GC-
03K/GH-03, SECTOR-16-C, NOIDA
EXTENSION, GREATER NOIDA
(Tel. No.) -

YES

:

DINESH KUMAR

PLOT NO. GC-03K/GH-03, SECTOR-
16-C, NOIDA EXTENSION,
GREATER NOIDA

GAUTAM BUDH NAGAR
8800697244

Email: dinesh@vvipspaces.com

large

SOLITAIRE INFRAHOME PVT LTD
VVIP HOMES

Address:PLOT NO. GC-03K/GH-03,
SECTOR-16-C, NOIDA EXTENSION,
GREATER NOIDA,GAUTAM BUDH
NAGAR,201306
Tel. No.:-

E-mail :

District: GREATER NOIDA
Town/Village: GREATER NOIDA
City Survey no./Revenue Survey no.:
Khata No.:

Area in Hectares:172207.609 SQ
METRE

January,2019

Other

District: GREATER NOIDA
Corporation:

Village Panchayat
Contonment:

Defence Deptt:

State Govt:GNIDA
Prohibited areas:

Others:

NO
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“___Following the above order, we issue directions for sealing of all illegally
wells and recovery of compensation for illegal extraction of ground
water in the past considering the cost of such water with deterrent element and the cost

ar data on these aspects,

of replenishing ground water level. In absence of cle
of the project cost of the

interim/floor level compensation can be equal to atleast 0.5%
future. The PPs may deposit compensation with the

PPs. apart from remedial action for

respective District Magistrates and the State PCB within one month from today, failing

which the District Magistrate will be free to take coercive measures including filing of

theft cases against the projects extracting ground water without permission and
ssessed by the joint

stopping the ongoing projects. Final compensation may be a
Committee comprising of Regional Director, CGWB, Northern Region/or his

Representative, representative of Uttar Pradesh Pollution Control Board and the District

Magistrate...... ?
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| Interim/
S. ‘ Project Cost in | floor level
No. Name and Adress of the Project Cr. (As per Compénsa
record) tion in Cr.
(0.5%)
| |Aastha Greens (AASTHA INFRACITY LIMITED) :
_ Plot No-03, GH-04 Sector-04, Greater Noida, Uttar | 32427 | 162 |
5 ACE Aspire (Promoter- M/S Ideal Realtech Pvt Ltd.),
[ GH-02A. TechZone-4, Greater Noida West 277.58 138 |
\: ACE City (IDEAL REALTECH PVT LTD), GH-01,
Sector-01. Greater Noida . 783 391
Ace Divino (STARCITY REAL ESTATES
\ 4 |PRIVATE LIMITED) Plot No. GH-14A, Sector-01,
Greater Noida 661 33
l Aims Green Avenue (Aims Golf Town Developers [
5 |Private Limited), Phase-1, Plot No-4, GH-04, Greater
/ Noida (West), Gautam Budh Nagar 3263 1.63 X
’ ¢ |Ajnara Homes (APV Realty Ltd.) Plot No. GH-03, \
Sector-16B, Greater West, Uttar Pradesh 369.62 1.84
7 Ajnara Le Garden (Ajnara Realtech Limited), GH-02,
Sector-16B, Greater Noida West, Uttar Pradesh 203.0016 1.01
8 Apex Golf Avenue (FLORAL REALCON PRIVATE
LIMITED). GH-03/SC-1, Adjoining TechZone, Gr. 210.2317 1.05
9 ATS Destinaire (Promoter- M/s Staroity Real Estates
pvt. Itd.), GH-14. Sector-1, Gr. Noida 634.18 3.17
10 ATS Home Craft (Happy Trails), (Shridhara Infratech
(P) Ltd).. GH-02A, sector-10, Gr. Noida 464 2.32
1 ATS Rhapsody (Promoter- DAR Housing Limited)
GH-12/1, Sector-1, Gr. Noida 415.93 207
12 Bulland Elevates (BULLAND BUILDTECH PVT
| LTD.), Plot No GH-3A, Sector-16C, Greater Noida, 284.55 1.42
\ 13 |Capital Athena (CAPITAL INFRATECHOMES
PRIVATE LIMITED), GH-12A-2, Sector-01, Gr. 350 1.75
14 \Coco county (Promoter- M/s SHIRJIA REAL {
ESTATE SOLUTIONS PVT LTD), GH-03C, sector- 262.95 1.31
15 \Div yansh Flora (Promoter M/s Divyansh Infra hight _f
(P) Ld.), Plot No -03H/GH-01, sector-16C, Gaur City 128 0.64
6 ) Ecovillage 11 (SUPERTECH LIMITED), Plot No.
GH-06, Sector 168, Greater Noida, Uttar Pradesh 479.4973 _ 239 |
(Galaxy Blue Saphhire (GLD INFRA PROJECTS
17 |PRIVATE LIMITED)Plot No. C-03, Sector 4, Greater
Noida, Gautam Budh nagar 726.5 363 |
Galaxy Diamond Plaza (ASTEROID SHELTERS
18 |HOMES PVT LTD) Plot no. C-01 A, Sector 4,
Greater Noida, GAUTAM BUDH NAGAR 277.66 | 138
‘\.“v:-\
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Galaxy Rovale (PRITHVEELINK BUILDWELL
|PRIVATE LIMITED), Piot No. GH-03. Sector-16C.
qui_u_l'_CE} 2. Greater Noida. Uttar Pradesh

. \‘Galax) Vega. (Promoter- M's Panchtatva Promoter
(P) Ltd.), GH-08C. Sector-Techzone-1V., Gr. Noida

190.42

0.952

63304 | 0316

v ) LA,
'Gaur City Mall, Plot No.C-1B/ GH-01, sector-4. Gr.

‘ -

- INnida 652 3.26
22 |Gaur City-1. GH-01. Sector-4, Gr. Noida 800 4
23 |Gaur City-2, GH-01, sector-16C. Gr. Noida 1320 6.6
>4 Gaur Saundaryam, Plot No- GH-05C. Techzone-1V, l
<7 |Gr. Noida 581 29 B
'Gulshan Bellina (GULSHAN HOMZ PRIVATE |
25 ILIMITED). Plot No GH-02/A. Sector 16, Vaidpura,
Greater Noida, Uttar Pradesh 465.37 2.32
. \IM Florence (J.M. HOUSING LTD), Plot No. DV- J ;'
=Y 1GH-09C. Sector-Techzone-4, Gr. Noida yest. 449.05 224 |
5, |INC The Park JNC Construction Pvt. Ltd.), GH-1C, ] ‘ N f’
=" |sector-16 C. Greater Noida. District- Gautam Buddha 266.9475 | 133
28 La Residentia (Promoter- M/s La Residentia '
| Developer Pvt. Ltd). GH-06A.sector-Techzone-4. Gr. 542.83 2.71
1 29 Mahagun Maantra-1, (Promoter- M/s Dhanya r
. =7 |promoters Pvt.). Ltd. GH-01/B. sector-10. Gr. Noida. 177.41 0.887
i o |Mahagun Maantra-2 ( Hebe Infrastructure Pvt Ltd),
' %Y |GH-01/A. sector-10. Gr. Noida 205.83 1.02
31 Mahagun mywood (Phase-1, Phase-2, Phase-3) M/s
: Mahagun (India) Pvt. Ltd., GH-04. sector-16. Gr. 463 231
! Mangalya Ophira (MANGALYA BUILDTECH
| 32 |PRIVATE LIMITED). Plot no GH-16F, Sector-1,
! Greater Noida West, Gautam Budh Nagar 67.75 0.338
f = [Neo Town (M/s Patel Advance JV.) Plot No.GH-03.
r |Sector-Techzone-4. Gr. Noida west. 670.41 3.33
| 34 ]Panchsheel Hynish (Panchsheel Buildtech Pvt. Ltd). ]
| |GH-08A, Sector-1. Gr. Noida west. 405.24 2.02
35 /Rajhans Residency, (Rajhans Infrateh (p) Itd.), GH-
06B. Sector-01, Gr. Noida west, 127.88 0.639
36 Sikka Kammya Green (Promoter- M’s Sikka Infratech
f!-"l Itd.). GH-02B, sector-10, Gr. Noida 230.28 113
37 Vihaan Green (Vihaan Developers Pvt. Ltd.), Ilot No- -
GH-15C, Sector 1. Greater Noida, Uttar Pradesh 17 | o.sss
38 VVIP Home /Meridian (Promoter- Solitaire Infra o —
home Pvt Ltd), GC-03K/ GH-03, Sector-16C, Greater | 370 I 1.85
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Newcon ConSoiTanis

(GOVERNMENT APPROVED TESTING LABORATORIES)
An ISO 9001 : 2015, ISO 14001 : 2015, ISO 45001 : 2618 Certifled Laboratory

TEST REPORT Page No.:1of1
TEST REPORT No. NCL/ED-080/05/06/23 - " DATE OF REPORT :09/06/2023
Name and Address of Customer M/S VVIP HOMES - - N
Plot no-K-462, Site-V, Surajpur Industrial Area, Kasna, Greater Noida-201310 (U.P.)

SAMPLING DETAILS

Sample Name : WASTE WATER
Analysis Start Date . 05/06/2023 Analysis End Date : 09/06/2023
Date of Sampling : 03/06/2023 Sample ID No. . NCL/ED-080/05/06/23
Time of Sampling + 12:50 PM Sample Recelpt Date  : 05/06/2023
Sampling Done By : NCL Environmental Condition ; 2742°C
Sampling Description : SEWAGE WATER AFTER TREATMENT
Sampling Location : STP OUTLET
Sampling Protocol + 1S:3025 (P-1) Sample Quantity AR
Packing Condition : Sealed Packing : PVC BOTTLE
TEST RESULT
s.No. Parameter Units Test Method Resutls Speclfication/limits
as per CPCB
1 pH - APHA 23rd 4500 H+(B) 7.58 6.5-9.0
2 Total Suspended Sollds (TSS) mg/L APHA 23rd -2540 (D) 236 50.0
3 Blo Chemical Oxygen Demand (3 days at mg/L APHA 23rd -5210 (B) 9.2 20.0
27°C)
4 |Chemical Oxygen Demand (COD) mglL APHA 23rd -5220 (B) 246 250.0
5 Oll & Grease mg/l APHA 23rd -5520 (B) BDL(DL=5.0) 10.0
6 Colour - APHA 2120 (B) BDL(DL=5.0) Not Specified
7 Odour -- 15:3026 (P-5) Agreeable Not Specified
**<End of Report®**

Remarks : BDL=BELOW DETECTION LIMIT

N
FORNEWCON CONSULTANTS & LABORATORIES

1. The test report refers only to the particular sample/s submitted for testing and listed parameters.

2. Endorsement of the same Is nelther Inferred nor Implied.

3. Ltaboratory shall maintaln the confldentiality of all information related to the samples & test reports.

4. Complaints about this report should be communicated within 10 days of the issue date of thls report.

5. The report Is not to be produced wholly or In part without prlor permission of the Managing Partner. All disputes subject to Ghaziabad Jurlsdiction.

Laboratory : A-1/156, Sector-17, (Swadeshi Compound) Kavi Nagar Industrial Area, GHAZIABAD - 201 002 (U.P.)
Moblle : 9810430345, 9205501788 | Website : www.newconlab.in
E-mall : newconlab@gmail.com, newconlabflnance@gmail.com
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Application No

Applicant Name

Payment Status

Amount

Transaction No / Challan No

Payment Date

s

GROUND WATER DEPAR

(Namami Gange & Rural Water Supply Dep

Ministry of Jal Shakti
Government of Uttar Pradesh

GTBN0922RBUO0O11
BHAGESHWAR TYAGI
Transaction done successfully
383250.00

BHV230003177

19/06/2023 11:32:53 AM

Close
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Date: 24/07/2023

VVIP

To,

Chief Environmental Officer C-1

Uttar Pradesh Pollution Control Board

TC-12V Vibhuti Khand, Gomati Nagar, Lucknow

Subject: Request for adjustment of Application fee submitted against Payment ID
UP01522032918054590 & UP01522060415105194.

Dear Sir,

This is with reference to subject matter we have paid Rs. 200000/~ (Rupees Two Lakh Only) &
Rs. 100000/~ (Rupees One Lakh Only) against our consolidated CTO application for Air and
Water Consent. Some queries issued against our application and got rejected.

We again applying with requisite details/information and requested to adjust the application fee
as per UPPCB rule and grant our consent validity accordingly.

Application fee acknowledgement receipt with Payment ID UP01522032918054590 (Rs.
200000/-) and Payment ID UP01522060415105194 (Rs.100000/-) attached herewith and marked
as Annexure-1.

Requested to acknowledge the same and do needful please.

Thanking You

For SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

Authorized/Signatory

Enclosure: AJA

{ lit ) 3 ‘ : : RERA No. : UPRERAPRJ3390 (71, VI Homea)
So alre lnfra_home Pn .Lt(.i L 1 RERA No. :UPRERAPRJSQ?T{Ph-ll.VV‘lF’Humnnj

Regd. Off. & 5-551, School Black; Shakarpur, Delli-110082 GSTIN, : 09AAFCAZMEOHIZK

Corp, Off: = Chambar No-02, Sacend Floor, VIP Styls, Rzl Nagar Extension, o

NH-58; Ghaziabad + 201017 Uttar Pradesh . . CIN. : U70109DL2005PTC 140262

Emallld < info@wipspacas.com : Customer Care {481 8826-00-2020 | 8626-92-2020
Wabsile : www wipspatas.com Sales & Marketing Enquiry : +91 8626-52-3030/ 8826-53-3030
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com

e e e i T e Sy

l896561{1PJ*CBJ@E.E-N_oid_a(U_H)CIHT())f_(fl‘(Tth-iﬁz EATER
NOIDA/2023

To,
M/s
SOLITAIRE INFRAHOME PVT LTD VVIP HOMES

PLOT NO. GC-03K/GH-03, SECTOR-16-C, NOIDA EXTENSION, Application Id-[
GREATER NOIDA,GAUTAM BUDH NAGAR,201306 22179192

Date: 28/08/2023

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SOLITAIRE INFRAHOME PVT LTD VVIP HOMES located at PLOT NO.
GC-03K/GH-03, SECTOR-16-C, NOIDA EXTENSION, GREATER NOIDA,GAUTAM BUDH
NAGAR,201306. subject to the provisions of the Water Act, Air Act and the orders that may be made
further and subject to following terms and conditions :-

I. This CCA SOLITAIRE INFRAHOME PVT LTD VVIP HOMES granted for the period from
26/07/2023 to 31/12/2026 and valid for manufacturing of following products.

FS Product Quantity Unit
No

1 Group Housing o Metric Tonnes/Day
Project (10 Tower in
which
2 there are 1302 flats, |.. Metric Tonnes/Day
36 shops and | club in
3 which 900 flats o Metric Tonnes/Day
| Joccupied)
2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

| Kind of Effluent Quantity(KLD) | Treatment facility | Discharge point—| |l

Domestic 467 KLD STP Treated effluent to
be used for
flushing and
irrigation and rest
to be discharged in
Greater Noida
L Authority Sewer i

Line

(1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.




GG

(i11) The treated effluent shall be recycled tf th 1I xtent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. ‘ Parameter [ Standard j

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.

(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

}S No. [Parameters ’Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :- -

i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel| Stack no Control Height of
Pollution Device Stack
Source
1 ] 1x750 KVA | Duel Fuel 01 Sulphur | As per norms
Gen Set Dioxide
2 | 2x500 KVA | Duel Fuel 02 Sulphur | As per norms
Gen Set Dioxide

Emmission Quality Standards

S No. Stack no Parameters Standards
1 3 Sulphur Dioxide As per applicable
norms

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(ii) The unit will not use any type of restricted fuel.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial| Residential Silence
Noise level in Area Area Area Zone
db(A) Leq

Day | Night| Day [Night| Day |Night Day | Night
Time | Time | Time | Time | Time | Time | Time | Time
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4. Essential documents to be submitted'g?thxh{st?)#Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 wil] results in legal action under the aforesaid Acts and Rules.

Only) whichever is more, within 30 days from the date of 1ssuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.,

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB,

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant,

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials,

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

10. In case of any damage to the agriculture productivity, human habitation etc, by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement ete. or any change in effluent d ischarge

point or emission point

e




12. The Board reserves the right to revokgid@ogz stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-

1. The unit shall not abstract the ground water under any circumstances without prior permission from the
CGWA/UPGWD. Water shall be obtained from legally permissible sources only. If the project fails to
comply with this condition then this consent shall automatically stand revoked.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as
amended, Water (Prevention and Contro] of Pollution) Act 1974 as amended and all other applicable rules
notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with the
provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement) Amendment
Rules, 2016 and The Solid Waste Management Rules, 2016.

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The guidelines
developed by the CPCB for the utilization of treated effluent for the irrigation purposes is available at the
URL http://cpcb.nic.in/NGT/Guidelines-UTE—Irrigation.pdf.

5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water Resources,
River Development and Ganga Conservation, GOI.

6. The Unit shall submit the point wise compliance report of the CTO/CTE issued by the Board earlier and
the audited balance sheet for the current year and the details of fees deposited during last three years within
a month failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction and
Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also independent
flow meters, logbook and electric meter should be installed for Sewage treatment plant.

9. The Unit should be operated in such a way so that there is no adverse impact on public and environment.
10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For green
belt at least 8 feet height plants should be planted which shall be properly protected as proper irrigation and
maneuvering arrangements shall be made. For the development of the green belt the guidelines issued vide
Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be complied.

I'1. This consent is valid only for products and quantity mentioned above. The Unit shal] obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which consent
would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the CPCB
server. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each
treatment unit of the Effluent treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands automatically
suspended for that period.

15. Unit shall install flow meters on inlet and final outlet of STP and maintain log book.

16.Project shall maintain records regarding generation & disposal of municipal solid waste and submit
necessary permission from competent authority for disposal of solid waste generated in project.

17. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

18. This consent is only valid for emission generated from DG Sets. Project shall obtain CTE before
installing any other source of emission i.e. DG Sets etc.

19. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High Court,
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Hon’ble National Green Tribunal, Centrarljgt nj ol Board and U.P Pollution Control Board for
protection and safe guard of environment rom time to time.

20. Unit shall comply with Board's OM dated 27-02-2020 regarding stringent norms in CEPI areas.

21. Unit shall establish Miyawaki forest as per the GO no. 101 1/81-7-2021-09(rit)/2016 dated 13.10.202] of
Deptt. of Environment, forest and climate change and BG of Rs. 50,000/- be deposited within a months time
along with the proposal for proposed plantation,

22.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no. 53 and 62-65 and other direction issued time to time regarding use of cleaner fuel.
23.Unit shall operate and maintain/upgrade the air pollution control device in such manner that

emission should be as per norms prescribed by CAQM.

24.For operation of DG sets during GRAP period unit shall comply with CAQM direction no. 55 and 68.
25.Unit shall submit latest stack monitoring report from NABL approved laboratory within one month.

26. Project shall ensure to maintain MLSS in aeration tank of STP.

27.Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining
Areas) direction no.73.

28. The project shall ensure compliance of the order dated 15.11.2022 passed in the Hon'ble National Green
Tribunal, New Delhi in OA No. 392/2022 Prasun Pant and others vs. Union of India and others.

29. Unit shall abide by decision regarding imposition of EC and its representation regarding show cause
notice for environmental compensation of Rs. 15,00,000/-.

30.The validity of this CTO is subject to the orders of Hon/ble NGT in OA 392/2022 Prasun Pant & Ors. Vs
Uol.

31-Project shall comply with the direction no. 73 of CAQM dated 02-06-2023 regarding operation of DG
Set.

VIVEK sueas CEO
Date:
oy ROY: g, C1.
py to:
Regional Officer, U.P. Pollution Control Board, Greater Noida.

VIVEK Diggitally signed CEO

liy VIVEK ROY

: 2033,08
ROY  Vaiewoss C-1.
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1L.OINTRODUCTION

The propased group housing with lhe name of “VVIP Homes” is a Multistoried Housing
Complex shall consist of 10 nos. tower with all necessary facilities. The sile is located iy
Greater Noida with over all site area Is 7.8 Acre.

As per the guidelines of Ministry of Environment and Forest, it has decided to install ;
Sewage Treatmenl Plant in order to conserve water and to feduce the total walg
requirement and dependability on municipal & ground water sources. The treated effluey
from sewage treatment plant shall be used for recycling in flushing & horticulture schemg
The sewage is 1o be generated basically from loilets use & kilchens waste elc.

N Is proposed to install Sewage Treatmént Plant based on FAB (Fluidized Aerobic Big.
reactor) Technology.

rn



INFLUERT SEWAGE & TREATED 'J“a:N:!E CHARACTERISTICS

SIC PATA ON INFLUENT RAW WASTE WATER (SEWAGE)

(atd) guspended Solids (TSS) 250 - 450 mg/lit
goDs 250 - 350 mg/lit

coD 500 - 700 mg/lit
A 6.0-8.5

oil 1 Grease : upto 50 mg/lit -

jaflow time . : 24 Hrs. -
| peak factor - 3

Tamperature . Ambient

JREATED EFFLUENT WASTE WATER QUALITY

As stipulated by Slate Pollution Contfol Board (PCB), the treated effluent quality shall be
within the Tollowing values for various parameters, for both present and futare.

For Recycling in Landscaping and Flushing -

pH 7-8

Total Suspended Solids (TSS) < 10 mg/lit
BOD; < 10 mg/lit
coD < 60 mg/lit
Oil / Grease < 10 mig/it
Colour 5 hazen unit

Odor uncbjectionable
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Tank will be provided with a drain fing v

cation , ) . :

e '\i?af oint will bt_a prolecled by a wire mesy i witlwto Epiplyie VINkLS requircd

i oss While draining the Acration Tank, Waving inesh gize 10 mm to prevont any
il - N

e will overflow .
etdle |§Z\:2?Jaclng 10 mm lol;r;vc:rll?popvm ”Duuom Socondary Cliifior hrough 2 Scro4t
rJ"i"g g d periodically with a rake | Criiow of medla linfo the Clarifior  The screon will
e 0RO andary Clarifier will be i i e to bactuiia grawthe The, TR
1] 1 § uoe s ] v Ve vee o{foctivoh
E,i‘rleﬂse he clarification plan area available by a faclor%l’llé-r_,mulln. Tube seliers effectively
g .
rube Setller shall be provided wilh adjuslable overflow weir to coliecl the trcated
enl and @ scum baffle shall keep any floatin : : ,
e!ﬂﬂ{ realed supernatant from the Second glmailer from passing oul in the final ltreated
el ondar a[.r 1 h H (]
;‘:nk for tertiary treatment. Y ifier will overflow by gravily to the Buller

he

EX0ESS sludge I_rom the bottom of the Tube Selller shall be wasled in-an adjoining acrobic
ggester cum thickener lank. In this tank sludge shall be aerated. The air shall be shut off
eriodically and  supernatant water shall flow into the collection tank. This way the sludge
ghall be Ilyckened and its volume shall be reduced. The sludge digester cum thickener tank
(nall be sized to hold excess sludge. The excess sludge would be further passed into a filter
ress where the sludge would be pressed belween plales and he liquid concentration in the
gudge would be further reduced. The sludge would then form into semi-solid cake which can
pe removed for disposal.

TERTIARY TREATMENT .

The treated sewage from Secondary Clarifier is collecled in a Buffer Tank. From Bulffer tank
waler is pumped through a Mulligrade Pressure Sand Filler and Aclivaled Carbon Filler in
series and after that treated water will be stored in trealed waler storage lank, Ozonalor
shall be provided to disinfect the water. :

.
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L teatment sehome s astoble bivlogieal amatlon Ueatmont aulngg 1y etz My,
pravess The process s namad as Flukdleod Amohie Moo (LAY 1 xeom, ool
vickogieal ludae genatatid will e thivkenod In e aorobe o tar con Uk hnk,

The beatment sehome Propagad i splil into oo ditinet palu;

L0 PROCESS DUESCRINTTON

W Prestroatmuent, which woimnptison of sereaning, oll nd gronno trop,

* Biologiaal  trantmant compising  of thidlend  modin afallon  tallowaed ly
shydlivalion,

T Tertiary treatmaent compwising of dual madin Nroasirg Nlatlon, octivatod Gty
Gleation and ozonatar,

Dataited deseription of aneh taatmont stap Is givan halow;

PRE- TR_E.-\ TAIENT

The taw sowage is sollected Wrough a max, 10 mm eloar apacing Bur ficroon and Ol 4
VARG Lap in a Collestion/aqualization tank and thane pumpad to (ho noratlon tank. Tho gy
Sareens ame made of stool hars, placed at oqual ntarvals, The Inclinatlon of har fy kap
such that manuyl raking bacomos a8y, Manual ramoval of larga foralgn ahjocty trappod |y
tha Bar Screen will be qarried oul so ns o pratoet downslonm plpollnos/ pumps from
Shoking, The oil & Qreasa from the Ol & Groaso Trap would have (o bo romovod manually,
\'enturi type flow measurement arrangemont Is providad for flow mossmomont,

BIOLOGICAL TREA TMENT

The organic pollutants in the raw |0WA0 aro nmnnﬁumd In tha form ol Blo-chamlen) Oxygon
Demand (BOD) and Chamical Oxygan Demand (COD). Aaroble huctorla blo~lograda 1))g
arganic pollulants present in domastic sewago to harmloss by-products such as walor and
carbon dioxide as well as to additional boctarial blomnss which has (o bo disposad off ng

sludge.

s T ical treatment using the NMuidlzed modin lochnology is carrlod oul In the
g::\iqb:;; l;lt:nlgg:fo::l le:t. The Sowagoe Troqlumng Plant_conslsts of an Acrallon Tank, a
lloppér Bollom Sacondaiy Clarifior, and Filtar Prass. The Aoration Fank ls filled wilh
corrugated polypropylena fluidized media. Agroble Imcto‘rl:l will allach on to tho corrugated
media surface thercby aliowing n large baclarial concontration 1o o malntained in (he

Aeration Tank.

The media is made of small plastic elements. Due lo constant Aoratlon, the modia is soy 4,
] WL N : . o s nlae
whirling malion, so that continuous mixing lakes place,
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4.0 PROCESS FLOW BLOCK DIAGRAM

COLLECTION SUMP / LAST
MAN HOLE

l

BAR SCREEN CHAMBER

l

OlL & GREASE TRAP

l

EQUILIZATION RAW SEWAGE
SUMP

l

FLUIDIZED AEROBIC BIO
REACTORS (FAB)

195

Sludge Re-circulation

1

SECONDARY CLARIFIER /
TUBE SETTLER TANK

¥

l

MULTI GRADE FILTER,
ACTIVATED CARBON FILTER
& OZONATOR

|

TREATED WATER FOR
REUSE IN FLUSHING AND
IRRIGATION

SLUDGE HOLDING
TANK

l

SLUDGE FOR
FURTHER DISPOSAL
THROUGH FILTER
PRESS

|




QIGN BASIS '! ‘% ;;

i
ior paramelers towards basis of .design for STP under reference have been
sigﬁj"d as follow:
n
ﬁ"mature of Sewage Domeslic Sewage from Toilel use
' & Kitchen Waste
5 | Flow rate 730 m/ day ’
3. | Modules In 2 Modules of 365 m® / day ,
4. | Peak Factor 3 - I
5. | Technology Fluidized  Aerobic Bio-reactor
(FAB) Technology
6. | BOD Load 210 Kg per day I

rge Treatment Plant will be construcling under ground adjoining with basement. The
Ithas to be designed with the most optimum utilization of space with sufficient space for
Imaintenance of the plant.
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- pINFLUERT SEWAGE & TREATED 'J.EZ:@(J.An,\c.“ri-:mm'lcs

¢ DATA ON INFLUENT RAW WASTE WATER (§6\WAGH)
ll:/./_,,/_ DL AR

totd! guspended Solids (TSS) 250 - 450 mgJlil

500s 250 - 350 mg/iil

coD : 500 - 700 mg/lit
. pH : 6.0-8.5

oil/ Grease : upto 50 mg/lit =

jnflow time . - 24 Hrs. e
i peak factor : 3

Temperature . Ambient

TREATED EFFLUENT WASTE WATER QUALITY

As stipulated by Slate Pollution Gontrol Board (PCB), the trealed effluent quality shall be
wilhin the following values for various parameters, for both present and future.

For Recycling in Landscaping and Flushing -

pH : 7-8

Total Suspended Solids (TSS) < 10 mg/lit ’
BOD; : < 10 mg/lit

coD : < 50 mg/lit

Oil 7 Grease N <10 mg/iit

Caolour : 5 hazen unit

Odor : . : unobjectionable

e

e s i e
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A0 PROCERN DESCRI PION 1 2

Lad featment seheie s aetobie Dialogeal aorallon Honlmml antog e Mild) s My
Pavess The process v namad A8 Flnldlzod Avtalle 1o taactor (I A, [ Xt o),
Biokogreal sludye denatated will o thivkon g I tha aortabie ot eupy Mlekanm tapk '

TEe iratment seheime prapasmd g wplil inte thiae dintinel Pt

v Prestreatmant, which Somptisas of neraning, oll vl fgranng linp,

[

Biologleal  trantmant SOMPISIng of  thikdband modin aatatlon followod -y,
claitication,

® o Tertiary traatmaent BOMprising of dunl madin prasaura Hmton, notlvatad catlyy,
HHration ang azunalor,

Datailod deseription of anen treatmoni stap s givon halow:

PRESTREATMENT

The raw sowago is vallected hrough a max. 10 mm cloar apacing Bor Seroon and Olf
LHOARO Lap in g Gallestivnlequalization kank and than pumpod ta tha aoratlon lank, T Bay
SAeans are mada of steel bars, placad at oqual Intarvals, Tha Inclinntlon of hass |y Kap
such that manual Faking becomes Qasy. Manual ramoval of larga lotalgn objocty rappad |y,
the Bar Sorooen Will e saried ol so as o pralast downstronm plpatinos/ pumps from
Shoking, The il & arease from the Oll & Grogsoe Trap would havo 1o bo tamovad manually,
\'entun type flonw maasurement arrangemant Is providad for flow moasuramaont,

BIOLOGICAL TREA TMENT

The arganic pollutants in the raw SEWAGO are maasurad In tha form of Blo-chamical Oxyfon
QCamand (BODY and Chomieal Oxygan Domand (COD). Aoroble haclorka blo-dogrado ()
arganic pollulants present in domastic sewaga to hitrmless I>_y‘pru<luc:|:; sueh as walor ang
carbon dioxide as well as lo additlonal baelorlal blomass which has (o ba dispogad off a0

sludge.

Acrabic biological reatmant using thae .Iiui:llzucl madin tochnalogy i citrrlgd ou!. In the
Sewaga Treatment Plant. The gl?\v:)g[) I‘re_n!nmng Plnnl_'cmmlsl:; ol an Acrallon Tank, a
Hoppél Bottom Svcondary C?nnf:ur. and . Filtar Imss.llho./\urnllcm 'ank Ia. fMed with
corrugated polypropylena fluidized medin, Avroble baclaria will allach on (o tho corrugated

media surface thereby allowing a large baclarlal concentrallon to bo malntalnog In the
< < < 3 .
Aeration Tank.

NN nalie 5 1dfa is 5oy
The media is made of small plastic elements. Ouo 1o constant aoratlon, the modi: In

whitling mation, sa thal continuous mixing lakes place.
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o drain i ‘
int will be prolecled by o \:viledlll?el:llmlwm‘ valv: 1o sply the tink 22 (b iren
hile draining the Acration Tank. sh having mesh aize 10 mm to prevent any

ion Tank will be provided with

° ,l'\clt 0
i (aln p

al
¥ N
i

ewage will overflow lo a Ho
“mwd Izar spacing 10 mm to pr(;venlpopveotffﬁ)o.uo'“ Socondary Clarifier throvgh o Scraen
Ninﬂ Eed periodically wilh a rake to avoid \ti of medla inlo \ho Claritier  The screan will
e cef‘SeGonde Clarifier will be equip})ed Wi(il:{itlt?g due o baclerial growth. The Hopper
e ificali : ¢ selller media. y seltlers effectivel
iireBSe the clarification plan area available by a faclor of (3.7”L 18 TUhe Sesi /
I .
alller shall be i : .
g dsgl:.cum baffl{-:‘C;,hprllw1r<lhded - adjuslable overflow weir lo collect the treated

e[lhlelﬂT?galed sifEmsEl “Ec‘)m Fh?sany !lgalmg maller from passing out in the final treated

o i econdary Clarifier will avi the Buller
‘T'ankfgr terliary treatment. y vill overllow by gravily (o

ycess sludge from the boltom of the Tube Selller shall be wasted in.an adjoining aerobic
figester cum thickener tank. In this tank sludge shall be aerated. The air shall be shul off
eriodically and  supernatant water shall flow into (he collection lank. This Wy the sludge
shall be thickened and its volume shall be reduced. The sludge digesler cum (hickener tank
sall be sized to hold excess sludge. The excess sludge would be further passed inlo a [ilter
ress where the sludge would be pressed between plates and the liquid concentratian in the
qudge would be further reduced. The sludge would then form into semi-solid cake which can
be removed for disposal.

TERTIARY TREATMENT

The treated sewage from Secondary Clarifier is collecled in a Buffer Tank. From Buffer lank
waler is pumped through a Multigrade Pressure Sand Filler and Aclivaled Carbon Filter in
series and after that treated water will be stored in trealed water storage tank. Ozonalor

shall be provided to disinfect the water.
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4.0 PROCESS FLOY BLOCK DIAGRAM

COLLECTION SUMP /LAST
MAN HOLE

l

BAR SCREEN CHAMBER

l
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l
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l
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Sludge Re-circulation

4
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B
F

TUBE SETTLER TANK TANK |
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l

TREATED WATER FOR
REUSE IN FLUSHING AND
IRRIGATION
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or paramelers towards basis

3 .
€ maj d as follow:

nsidere
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of design for STP under reference have been

Nature of Sewage

Domestic Sewage from Toilel use
& Kitchen Waste

|

Flow rate

|

730 m" / day

:
|
|

|

3. [ Modules ’ln 2 Modules of 365 m” / day
Peak Factor l 3 =
Technology I Fluidized  Aerobic Bio-reactﬂ
(FAB) Technology
BOD Load 210 Kg per day I

rge Trealment Plant will be constr
thas to be designed with the most
(maintenance of the plant.

0

ucting under ground adjoining with basement. The
ptimum utilization of Space with sufficient space for




6/19/23, 10:19 PM NOC Renewal Application Form

GRCEL':B %R DEPARTMENT AI\/N EXURE

'1 ‘ L Shak =t
N </ Ministry of Jal Shakti ?_S,Z — qi

Gowvernment of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG032243
VALID FROM 15/06/2023 TO 14/06/2028

Registration No.: 202209001032

Name of the Owner BHAGESHWAR TYAGI !
Address of the Applicant VIBHOR VAIBHAV INFRAHOME Application Form Serial No. GTBN0922RBU0011
PVT.LTD., RAJNAGAR
EXTENSION
Date of Submission 19/09/2022 Specimen Signature
Company Name VVIP HOMES Company Address GH-03 SECTOR- 16C

GREATER NOIDA WEST,
GAUTAM BUDDH

NOC Issued By:

SETYRY ST U (gt et

Central Ground Water Authority Yes

F=ia vy st mitrevor

Certificate Number 21-4/2172/UP/INF/2017 Issue Date 24/05/2017
THTOTG T ot Rfy

3iforr fafy

Ground Water Department Uttar Pradesh No
i 51 R IR Ry wver

Expiry Date 19/09/2022 {

Location Particulars

District Gautam Buddh Nagar Block Greater Noida Authority
Plot No./Khasra No. GH-03, SECTOR- 16C GREATER Municipality/Corporation N/A

NOIDA WEST
Ward No./Holding No. N/A

Particular of the Existing Well and Pumping Device

Date of ConstructionlSinking of  06/03/2020

=

Seiena eSS em e e e e e e e

o S

the Well
Type of Weli Tube Well/Boring Depth of the Well (In meter) 116.00
Purpose of weli Bulk User Assembly Size(For Tube Well)
Strainer Position (For Tube Well) I f
Type of Pump Used Submersible H.P. of the Pump 7.50 |j|
Operational Device Electric Motor Rate of Withdrawal (m”/hr.) 30.00 ! '5
about:blank 114 |
!
il

—==

e




6/19/23, 10:19 PM NOC Renewal Application Form
Date of Energization (In Case of Electric Pump) 8.’?)‘201 9
Maximum Allowable Rate of 30.00 Maximum Allowable Running Hours 7.00
Withdrawal (m®hr.): Per Day:

Maximum Allowable Annual Extraction of Ground Water: 76650

Reason for renewal of N.O.C. We earlier applied in CGWA and now authority changed from CGWA to UPGWD
.30, & srdfraur w1 ROy

Against Case

about:blank

2/4




i<

NOC Renewal Application Form

This No-Objection certificate authorizes the owner applicght (usa [{ | in the location specified at SI. (3) for extraction of ground water
at a rate not exceeding that as shown at SI. (3)), for Rungs ) own at SI. (3k), and for maximum allowable annual extraction of

Al
ground water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf. ﬁ

6/19/23, 10:19 PM

Conditions

+ (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
(2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of

this cerlificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of
this aulhorization.

(3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of 15
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said }
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the i
recorded rate from water meters

(4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.

(5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

(6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of
this registration.

(7) n case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancelfiation.

(8) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply
for renewal through a fresh application, at least ninety days prior to expiry of its validity.

(9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.

(10) Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level [
measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation

. -
R

e

=m—r

e

of piezometers are as follows for compliance of NOC: | ]
» * The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is Fi
being withdrawn. The diameter of the piezometer should be about 4” to 6", il
+ * The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than 'h' f
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as j E
deeper ground water aquifer monitoring. !

* No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table: ;’k_’:.

. Monitiring Mechanism ! fl
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required (e

Manual DWLR with Telemetry

1 <10 0 0 0 it
2 11-50 1 1 0 il
3 50- 500 1 0 1
4 > 500 2 0 2

+ * The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.

+ * For measurement of water level sounder or automatic water level recorder (AWLRY)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

+ * The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

+ *All'the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be

provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation,

e
T e

e et oy

e maa

e

» * The ground water quality has to be monitored twice in a year during pre-maonsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

+ *APermanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

« *Any other site-specific requirement regarding safety and access for measurement may be taken care of.

« (11) Any other condition(s) that may be imposed by the concerned Authority.

+ (12) In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation.

» (13) Any other condition imposed by the concerned Authority

« SPECIFIC CONDITIONS:

— e

S aenge

===

e e
e

T

e

e

about:blank
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6/19/23, 10:19 PM NOC Renewal Application Form

« (A) ForIndustrial User: No Objection Certificatt for grougld r ction by industries shall be granted subject to the following

specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the

desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources,

iii) All industries abstracting ground water in excess of 100 m*/d shall be required to undertake annual water audit through Confederation

of Indian Industries (CII)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified

auditors and submit audit reports within three months of completion of the same to Ground Water Department, Uttar Pradesh. All such
industries shall be required to reduce thair ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring

mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m%/day

of ground water and. Monitoring of water level shall be dane by the project proponent. The piezometer (observation well) shall be
conslructad at a minimum distance of 50 m from the bare well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells, Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to

pollute ground water (chemical, pharmaceulical, dyes, pigments, paints, lextiles, tannery, peslicides/ insecticides, fertilizers, slaughter

house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry,

vi} Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

« Vii) Industries which are likely to cause ground waler pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units elc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground waler pollution.

+ (B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:

+ i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.

« i) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m? /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

.

Date :19/06/2023

Place:Gautam Buddh Nagar

This certificate is electronically generated and does not require digital signature

about:blank 4/4
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To

Date - 28/12/2022

The District Magistrate
Gautam Budh Nagar
Uttar Pradesh

Respected Sir,

This is to request your good self that we have around 900 families res:ding in the high rise
society. Currently we don’t have Ganga water supply from greater Norda authonty and we are
continuously perusing for ganga water supply. Currently Greater Noida industrial development authority
has not provided ganga water supply to our society and borewell 1s the only source of water, currently
we are having 02 borewells of 10 HP each. We have applied online application at Nivesh Mitra portal for
Ground water abstraction in UP Ground water Department, which is presently pending with UPGWD

side.

Therefore we request you kindly do not seal the borewells till we get ganga water supply

from the authority, as humanitarian ground of basis need of above families
We would respect your kind support in this regard and aoblige.

Thanking you in anticipation.

Kind regards

For Solitaire Infrz Horfe Put. Ltd

' ~
Jagdish Pandey (5r. G.M)

CC: For Kind Perusal and necessary action please

1. CEO, Greater Noida Industrial development Authority, Greater Noida
2. UP Pollution Control Board, Greater Noida
3. UP Ground water Department, Gautam Budh Nagar

RERA No.
RERA No.

v, Ra) Nagar Exarcien GSTIN.
X CIN.

iz Pradosh
Customar Care
Salvs & Naraeting Eaquiry

: UPRERAPRJ3390 71

: UPRERAPRJIIT7 by

: 09AAFCA3459H1ZK

: U701090L2005PTC 140262

: 499 5326-950-2020 / 8826-92-2020
491 6826-52-3010 / 8826-53-3030, -
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 392/ 2023

IN THE MATTER OF:

Prasoon Pant & Ors. ...Applicants
Vs.
Union of India & Ors. ...Respondents

VAKALATNAMA

I, Bhageshwar Tyagi S/o Sunder Lal Tyagi, Manager in the Respondent
company having its office at S-551, Shakarpur, New Delhi-110092, do hereby
appoint:-

SUNITA BHARDWAJ/ARUN SHUKLA/RUDRASHISH BHARDWA.J
D-38/93:D/2491/2017
9868535388/9560895924
Office Add.:

27, Barakhamba Road, New Dethi -110001

(Hereinafter called the advocate/s) to be my advocate in the above noted case and
authorize him/them:-
To act, appear and plead in the above noted case in this court or in any other Court in

which the same may be heard and also in any appellate Court, subject to payment of
fee separately for each court by me.

To sign, file, verify and present pleadings, appeals, objections or petitions for
execution, review, revision, withdrawal, compromise or other petitions or affidavits or
other documents as may be necessary or proper for the prosecution of the said case in
all its stages.

To file and take back documents, to admit and /or deny to documents of opposite
party.

To withdraw compromise of the said casc or submit to arbitration any differences or

disputes that may arise touching on in any manner relating to the said case.
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To deposit, draw and receive money, cheque, cash and grant receipts thereof and to do
all other acts and things which may be necessary to be done for the progress and in the
course of the prosccution of the said case.

To appoint and instruct any other Legal Practitioner, authorizing him to exercise the
power and authority hereby conferred upon the Advocate whenever he may think fit to
do so and to sign the Power of Attorney on our behalf.

And T undersigned do hereby agree to ratify and confirm all acts done by the Advocate
or his substitute on the matter as my own acts as if done by me to all intents and
purpose.

And I undertake that my duly authorized agent or I would appear in the court on all
hearings and will inform the Advocate for all appearance when the case is listed or
called for.

And T undersigned so hereby agree not to hold the Advocate or his substitute
responsible for the result of the said case.

The adjournment cost whenever ordered by the court in favour of the petitioner shall
be of the Advocate, which he shall receive and retain himself.

And I undersigned do hereby agree that in the event of the whole of part of the fee
agreed by me to be paid to the Advocate remaining unpaid he shall be entitled to
withdraw from the prosecution of the said case until the same is paid up.

The fee settled is only for the above case and above Court. I hereby agree that once
the fee is paid, I will not be entitled for the refund of the same in any cases
whatsoever. If the case lasts for more than 3 year the Advocate shall be for additional

fee equivalent to half of the agreed fee for any additional or part thereof.

IN WITNESS WHEREOF 1 do hereunto set my hand imthese present contents of
wiw have \ljeen understood by me on this 1& day of
: AA "

A0 . 2024,
Accepted subject to the terms of fees:

fa&%@w‘éék)\ W ' CLIENT




